THE PROTECTION OF PLANT VARIETIES AND

FARMERS” RIGHTS RULES, 2003!

In exercise of the powers conferred by section 96 of the Protection of Plant Varieties
snd Farmers’ Rights Act, 2001 (53 of 2001) read with section 22 of the General Clauses
Act, 1897 (10 of 1897), the Central Government hereby makes the following rules,

mamely—

CHAPTER I
PRELIMINARY

1. Short title and commencement.—(1) These rules may be called the
Protection of Plant Varieties and Farmers’ Rights Rules, 2003.

(2) They shall come into force on the date on which the Act shall come into

force.

2. Definitions.—In these rules, unless the context otherwise requires,—

(@)
(b)
(©
(d)
(e)
43
(8)
(h)
(i)
1)
(k)
iy
(m)

(n)

“Act” means the Protection of Plant Varieties and Farmers’ Righis
Act, 2001 (53 of 2001);

“Authority” means the Protection of Plant Varieties and Farmers’
Rights Authority established under sub-section (1) of section 3;

“Chairperson” means the Chairperson of the Authority appointed
under clause (a) of sub-section (5) of section 3;

“fee” means the fee specified in the Second Schedule;

“Form” means a Form specified in the First Schedule;

“Gazette” means the Official Gazette of. the Government of India;
“journal” means the monthly journal of the Authority;
“non-official member” means a member of the Authority other than
a member, ex officie;

“notice” means a notice issued by the Tribunal or the Registrar or
the Authority under the Act;

/2

“Registrar” means a Registrar of Plant Varieties appointed under
sub-section (4) of section 12 and includes the Registrar General of
Plant Varieties appointed under sub-section (3) of that section;
“Schedule” means a Schedule annexed to these rules;

“section” means a section of the Act;

“representation” means any written communication addressed to
the Authority or the Registrar in any proceeding under the Act;
all other words and expressions used, but not defined in these rules,
but defined in the Act, shall have the meanings respectively
assigned to them in the Act.

1. Vide G.S.R. 738(E), pubiished in the Gazette of India, Extra., Pt II, Sec. 3(i), dated
12th September, 2003.
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3. Details of particulars to be furnished while making an application or
representation.—(1) Save in case of forms specified by the Authority under the
Act, every person making an application or representation under the Act or these
rules, shall furnish the particulars in the Forms specified in the First Schedule.

(2) If any application or representation has been filed without furnishing all
the particulars as specified in the relevant Forms specified in the First Schedule,
the Authority or the Registrar, as the case may be, shall give one month’s notice
to the applicant or the person, who has filed the application or the representation
to file such particulars.

(3) In the event the applicant or the person, who has filed the application or
the representation, defaults or fails to rectify the application or the
representation, as the case may be, in terms of the notice under sub-rule (2}
within one month as allowed, the said application or the representation shall be
liable to be rejected without any further notice.

(4) Where no Form in specified for any purpose, the applicant may adopt as
nearly as may be a Form specified in the First Schedule with such modifications
and variations as may be considered necessary.

4, Office of the Authority.—(1) The office of the Authority shali, for all
proceedings under the Act, be the head office of the Authority at New Delhi or
the branch office, as the case may be, within whose territorial limits—

(a) the applicant for registration of the plant variety or the farmers’ right
has his principal place of business or domicile; or
(b) the applicant for registration of the plant variety or the farmers’
right, whose name is first mentioned in the application, resides or
has his principal place of business or domicile, if the application is
made jointly in the names of two or more persons; or
(c) the agent or licensee of the registered breeder has his principal place
of business or domicile.
(2) Notwithstanding anything contained in sub-rule (1), until the branch
offices are established, the appropriate office for all proceedings under the Act
shall be the head office of the Authority at New Delhi.

5. Address for service of notices, etc.—(1) Every person including the
applicant, concerned in any proceeding to which the Act or these rules apply,
shall furnish to the Authority or the Registrar the complete address for service in
India and that address shall be treated for all purposes connected with such
proceedings or the rights granted, as the address of the person or persons in the
proceedings.

(2) Unless such an address is given, the Authority or the Registrar shall be
under no obligation either to proceed or deal with any proceeding or to send any
notice that may be required to be given under the Act of these rules.

6. Procedure regarding application, representation and issue of notices.—
(1) Every application or representation shall be made in writing, signed by the
applicant or the person who has made the representation, and delivered to the
Registrar or the Authority at its office.

(2) The names and addresses of the applicants and other persons shall be

given in full, together with their nationality and such other particulars, as are
necessary for their identification and for sending communications to them.
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(3) (a) All applications, representations and documents filed or required to
be filed under the Act or the rules shall be filed in triplicate:

Provided that in cases where the Registrar or the Authority requires more
than three copies of such applications, representations, or documents, the
applicant or the person, who has filed the application or the representation, shall
be required to supply as many copies as is specified by the Authority or the
Registrar.

(b) In case of failure to furnish the required number of copies within a period
of three months, the Registrar or the Authority may reject the application or the
representation or may treat the application or representation as withdrawn.

(4) Any application, representation or document required to be sent to or
filed with the office of the Authority or the Registrar may be delivered either by
hand or by registered letter with acknowledgement due or electronic mail,
addressed to the Authority or to the Registrar at their office.

(5) If any application or a representation or document is delivered to the
Authority or the Registrar by hand, an acknowledgement receipt shall be issued
by the Authority or the Registrar’s office with its seal.

(6) In case of delivery by registered post with acknowledgement due or by
electronic mail, it shall be presumed to have been filed, or given at the time when
the same has been received by the office concerned.

(7) Any written communication addressed to an applicant or the holder of
any right under the Act, at his address in the Register of Plant Varieties
maintained under the Act or at the address for service furnished under rule 5 in
any proceedings under the Act or these rules, at the address appearing on the
application or notice of opposition or reply or counter reply or any such
representation, shall be presumed to be properly addressed:

Provided that in cases where the receipt of such a trepresentation or
application has been delayed beyond the normal period of delivery or
transmission, such a delay may be condemned.

(8) All notices and written communications addressed to an applicant or to
any holder of right, in any proceeding under the Act or these rules, and ail
documents forwarded to the applicant or the holder of any right or an opponent
shall, except when they are sent by special messenger, be sent by registered post
acknowledgement due or by electronic mail.

(9) (a) The acknowledgement receipt issued by the office concerned or the
postal certificate receipt shall be the sufficient proof as to the delivery or sending
of any document under the Act or these rules. .

(b) In case of transmission by electronic mail, the electronic receipt with the
recognised digital signature, by the applicant or the person, who has made the
representation, shall be the proof of the receipt.

7. Application not to be admitted in cerfain cases.—No application or
representation shall be made to the authority or registrar covering the subject-
matter already included in an earlier application made by the same person, and
such subsequent application shall not be admitted by the registrar or the
authority, as the case may be.
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8. Eees.—(1) The amount of fees payable in respect of the registration of plant
varieties and grant of any right under the Act or any application or notice of
opposition or reply or counter reply required to be filed under the Act and other
matters shall be as per the rates specified in the Second Schedule.

(2) (2) The fees payable may either be paid in cash or may be sent by money
order or postal order or bank. draft or cheque payable to the Authority or the
Registrar, as the case may be, at their respective offices, drawn on a scheduled
bank at the place where the office is situated.

Explanation—For the purposes of these rules, “scheduled bank” means a
bank 'included in the Second Schedule to the Reserve Bank of India Act, 1934
(2 of 1934).

(b} Any cheque or draft (not including the fees in cash) on which the value
specified therein cannet be collected in cash within the time allowed for the
payment of the fees, shall be accepted at the discretion of the Registrar.

(c) The stamps shall not be received in the payment of any fees payable
under these rules. '

(d) Where a fee is payable in respect of the filing of a document or
application or representation, the date on which the entire fee is paid shall be the
date of filing of the document or the representation. .

(3) Where any test is required to be conducted under any of these rules, the
applicant or the concerned person shall be required to pay the requisite fee
specified in the Second Schedule.

(4) Any application or representation or document shall be lable to be
rejected on account of non-payment of fees and no test shall be conducted unless
and until the parties interested deposit the required amount of fees as specified
in the Second Schedule.

9. Size, etc., of documents.—All documents and copies of documents, except
affidavits and drawings, sent to or left at the office of the Authority or otherwise
furnished to the Registrar shall be written, typewritten, lithographed, or printed
(either in the Hindi or in the English language unless otherwise directed or
allowed by the Authority or the Registrar-General) in large and legible characters
with deep indelible ink with lines widely spaced upon one side only of strong
white paper of a size of approximately 33.00 centimetres by 20.50 centimetres
(13 inches by 8 inches) or 29.7 centimetres by 21 centimetres (11 3/ 4 inches by
8 1/, inches) with a margin of at least four centimetres (one and a half inches) an
the left-hand part thereof. :

10. Affidavits.—The affidavits required to be filed under these rules shall be
dated and signed at the foot and shall contain a statement that the facts and
matters stated therein are true to the best of the knowledge, information and
belief of the person making the affidavit.

CHAPTER 11
PLANT VARIETIES AND FARMERS’ RIGHTS
PROTECTION AUTHORITY
11. Manner of Selection and Appointment of the Chairperson.—![(1) The
Chairperson shall be appointed by the Central Government on the basis of a

1. Subs. by G.S.R. 843 (E), dated 30th December, 2004 (w.e.f. 30-12-2004).
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panel of names recommended by a Search Committee consisting of the
following, namely:—
(i} An eminent scientist or an expert, having special ~ Chairman;

knowledge and Professional experience in respect

of the law relating to protection of plant varieties

and plant varietal research or plant breeding, to

be nominated by the Central Government in the

Ministry of Agriculture

{ii} Secretary to the Government of India, Department ~ Member;
of Agriculture and Cooperation

(i) Secretary to the Government of India, Department — Member;
of Agriculiure Research and Education

(iv) Secretary to the Government of India, Department - Member.]

of Biotechnology

(2) The Department of Agriculture and Cooperation of the Central
Government shall act as the nodal department for the selection and appointment
of the Chairperson.

(3) The Chairperson shall be of the rank of the Secretary to the Government
of India and the appointment as Chairperson shall either be on deputation or on
contract basis.

(4) Tf the Selection Committee constituted under sub-rule (1), recommends
any person who is not a government servant but fulfils qualifications given in
clause (a) of sub-section (5) of section 3, such appointment may be made on
contract basis.

12. Term of Office of the Chairperson.—The Chairperson shall hold office
for a term of five years or up to the age of sixty-five years, whichever is earlier,
and shall be eligible for re-appointment:

Provided that no Chairperson shall hold office for a total period exceeding
ten years, or after he has attained the age of sixty-five years, whichever is earlier.

13. Salary, allowances, conditions of service, leave, pension, provident
fund, etc., of the Chairperson.—The Chairperson shall be entitled to such salary,
allowances, leave, pension, provident fund and other perquisites as are
admissible to a Secretary to the Government of India.

14. Resignation or removal of the Chairperson from office in certain
cases.—(1) The Chairperson may resign from his office by giving notice in
writing to the Central Government.

{2) The Central Government shall remove the Chairperson from office if he—

(a) is or af any time has been, adjudicated as an insclvent;

(b) has been convicted of an offence which, in the opinion of the Central
Government, involves moral turpitude;

(c) has become physically or mentally incapable of acling as the
Chairperson;

(d) has failed in discharging the duties and responsibilities under the
Act and the rules made thereunder;

(e} has acquired such financial or other interest as is likely to affect
prejudicially his function as the Chairperson;

(f) has, in the opinion of the Central Goverrument, so abused his
position as to render his continuation in office detrimental to the
public interest;
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(g) any other substantiated ground which is unbecoming of a public
servant under the Government of India:

Provided that the Chairperson shall not be removed under this sub-rule
unless he has been given a reasonable opportunity of being heard in the matter.

15. Term and altowances of non-official members.—(1) Every non-official
member of the Authority shall hold office for a period of three years from the
date of his appointment.

(2) The Central Government shall appoint new non-official member of the
Authority within six months of the expiration of the term of the non-official
member. '

(3) A non-official member shall be entitled to sitting allowance and travelling
expenses, at such rate as may be fixed by the Central Government from time to
time in this regard.

16. Proceedings of the Authority.—(1) The Authority shall meet at least
twice in a year at the head quarters of the Authority or at such place as may be
decided by the Chairperson.

(2) The Chairperson shall, upon a written request of not less than five
members of the Authority or upon a direction of the Central Government, call a
special meeting of the Authority.

(3) At least fifteen days’ notice of an ordinary meeting and three days’ notice
of a special meeting specifying the purpose, the time and the place at which such
meeting is to be held, shail be given to the members.

(4) Every meeting shall be presided over by the Chairperson and in his
absence, by a Presiding Officer to be chosen by the members present from
amongst themselves.

(5) The decision of the Authority shall be taken by a majority of the votes of
the members present and voting and in the event of equality of votes, the
Chairperson or in his absence, the member presiding over the meeting shall have
a second or casling vote.

(6) Every member shall have one vote.

(7) The quorum for the meeting of the Authority shall be five.

(8) No member shall be entitled to bring forward for the consideration of a
meeting any matter of which he has not given ten days’ notice to the Member-
Secretary unless the Chairperson, in his discretion, permits him to do so.

(9) The notice of the meeting may be given to the members by delivering the
same by messenger or sending it by registered post to his last known place of
residence or business or in such other manner as the Chairperson or the Member-
Secretary may, in the circumstances of the case, think fit.

17. Chairman and proceedings of the Standing Committee.—(1) The
Chairperson shall select a member of the Standing Committee appointed by him
under sub-section (7) of section 3 from amongst the members of that Committee
to preside over its meeting.

(2) In the absence of the member selected under sub-rule (1), the meeting of
the Standing Committee shall be presided over by the member who shall be
elected by the members present at meeting from amongst themselves.
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(3) The decision in the meeting of the Standing Committee shall be taken by
a majority of the members present and voting and in the event of equality of
votes, the member selected under sub-rule (1) or in his absence, the member
presiding over the meeting shall have a second or casting vote.

(4) Every member shall have one vote.
(5) The quorum for the meeting of the Standing Committee shall be three.

(6) The convener of the Standing Committee may, in consultation with the
Authority, determine the venue of its meetings any where in India; and serve
notice of such meeting to all members at least fifteen days in advance.

18. Appointment of Expert Committce by the Authority—(1) The
Authority may appoint such experts or consultants as it considers necessary to
seek guidance and assistance in technical areas demanding specialised advisory
inputs, to enable the Authority for efficient discharge of its duties and functions.

(2) The Authority may appoint such other committees as may be necessary
for the efficient discharge of its duties and functions.

(3) The Authority may, in consultation with the Central Government, fix the
quantum of remuneration, payable to the experts and consultants.

19. Salary, allowances and conditions of service of the Registrar-
General.—(1) The Registrar-General shall be an official equivalent to the rank of
the Additional Secretary to the Government of India and he shall be appointed
by the Authority on deputation or transfer or on contract basis.

(2) The Registrar-General shall be governed by the Central Government rules
in respect of his salary and other allowances including pension, leave, travelling
and daily allowances as are admissible to an Additional Secretary to the
Government of India. :

(3) The Registrar-General shall be a person having proven managerial, or
legal or Intellectual Property Rights or agricultural development experience.

(4) The term of office of the Registrar-General shall be for a period of five
vears or until he attains the age of sixty years, whichever is earlier:

Provided that no candidate who may not have at least two years tenure in
the office shall be appointed as Registrar-General.

(5) A person on completion of one ferm as Regiétr\ar-General shall be eligible
for a second term of three years or until he attains the age of sixty years,
whichever is earlier.

20. The method of appointment of officers and other employees of the
Authority.—(1) The Authority may make recruitment and appointment to the
posts of officers specified in the Fourth Schedule.

(2) The Authority shall after advertising the posts in the Employment News
and at least one national daily recruit officers and other employees of the
Authority by the method of direct recruitment or contract basis by selection after
conducting inferview.

(3) Notwithstanding anything contained in sub-rule (1) and subject to the
approval of the Central Government the Authority may also appoint such other
officers and employees as may be required by it on transfer or deputation basis
or on contract basis.
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(4) The salary, allowances and other conditions of service of the officers and
employees of the Authority shall be the same as applicable to Central
Government servants of equivalent rank.

(5) If any question on the service conditions of any officer or employee of the
Authority arises, it shall be decided by the Central Government.

21. Powers and duties of the Chairperson.—(1) In addition fo the duties
specified in the Act, the Chairperson shall have powers of general
superintendence and directions in the conduct and management of the affairs of
the Authority, to enable the Authority in effectively discharging its duties and
overseeing the compliance of the provisions of the Act, and the rules and
regulations made thereunder.

(2) The Chairperson shall also discharge such other duties and functions as
the Authority may by general or special order in writing delegate to him or the
Central Government may authorise him to discharge from time to time.

(3) The Chairperson shall convene, preside over and conduct the meetings of
the Authority and be responsible for carrying out all decisions taken by the
Authority.

(4) The Chairperson shall guide and facilitate the development of new plant
varieties by protecting the rights of the breeders, researchers, farmers, and
community of farmers as provided under the Act.

(5) The Chairperson shall facilitate and act on his satisfaction for compulsory
licensing of registered plant varieties and advice the Central and the State
Governments on the restriction of public use of any such registered plant
varieties which may invite action under sub-rule (4).

27, General functions of the Authority.—(1) The Authority shall advice the
Central Government in relation to the provisions contained in the sub-section 2)
of section 29 for specifying and notifying the general and species for the purposes
of tegistration of new plant varieties other than extant varieties and farmers’
varieties.

(2) The Authority shall register extant varieties under clause (a) of sub-
section (2) of section 8 within such period as may be determined by it with
suitable test criteria to conform distinciiveness, uniformity and stability
(hereinafter referred to as DUS) of such varieties.

(3) The Authority shall develop DUS test and other test criteria and conduct
such tests for characterisation of each variety of crop species notified by the
Central Government.

(4) The Authority shall compile and maintain a database on all varieties of
common knowledge including all registered extant and farmers’ varieties and
such varieties being cultivated outside India for each crop species prior to grant
for registration for new varieties belonging to such species.

(5) The Authority shall be entitled to call for and procure the details of any
crop variety under use in the country for the purpose of bringing the same into
its database.

{(6) Any public or private institution, community or individual involved in
the production and use of seed of such varieties shall be required to provide full
information on its characteristics or and a true sample of seed of such variety.
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(7) The Authority shall keep a record of the production and sale of seed of
all registered varieties.

(8) It shall be necessary for all breeders of registered varieties to supply
certified figures on annual seed production and sales to the Authority within a
period not exceeding three months from the completion of such reporting
period.

(9) The Authority, if required shall also be entitled to call for such figures
specifically relating to any region of the country.

'[22A. Orders as to costs—The Authority or the Registrar may make such
orders as to costs as enumerated under the Fifth Schedule and as considered
reasonable having regard to all the circumstances of the case:

Provided that the Authorily or Registrar may, in its or his discretion award
compensatory costs in any proceeding before it, which in its or his opinion is
false or vexatious.]

![22B. Costs in uncontested opposition cases.—Where any opposition duly
instituted under the rules is not contested by the applicant, the Registrar in
deciding whether costs should be awarded to the opponent shall consider
whether the proceeding might have been avoided if reasonable notice had been
given by the opponent to the applicant before the notice of opposition was filed.]

'[22C. Exception to rule 22B.—Notwithstanding anything in rule 22B, costs
in respect of fees specified in Second Schedule and of all stamps used on and
affixed to affidavits used in the proceedings shall follow the event ]

23. Matters to be included in the National Register of Plant Varieties.—
The National Register of Plant Varieties shall contain the following particulars of
each registered variety, namely:—

(1) Registration Number;
(2) Nationality of Breeder(s);
(3) Denomination as granted;
{(4) Date of Grant of Registration;
(5) Date on which application was received;
(6) Provisional number given to the application;
(7) Date of Gazette notification;
(8) Grouping of the plant variety (new, extant or farmers);
(9) Classification of the variety (typical variety, hybrid variety or
essentially derived variety);
(10) Denomination of variety, Commaon Crop name to which the variety
belongs, Taxonomical Lineage of the Crop in Botanical names;
(11) Key Passport data of the variety;
(12) Essential characters making the variety distinct;
(13) Starting date of protection;
(14) Expiry date of protection;
(15) Date of revocation with other details {grounds, etc.);
(16) Name and address of the applicant!s);
(17) Address for service of document(s);
(18) Name and address of the breeder(s) (in case breeder is not the
applicant);
(19) Name and address of the legal representative (if applicable);

1. Ins. by G.S.R. 901{E), dated 17th December, 2012 (w.ef. 18-12-2012).
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(20)
(1)
(22)
(23)
(24)
(25)

(26)
(27)

(28)
(29)
(30)
(31)
(32)

(33)
(34)

(3%)

(36)

(37)
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Name, address and other details of the licensee and terms of license

(if applicable);

Name, address and other details of the agent with jurisdictional

rights, if any (if appointed);

Type of crop;

Name of the family, genus, species, variety and common name;

Name and address of the breeder of initial variety (in case of

essentially derived variety);

Details of the acquisition of propagating material/seeds (if

applicable);

Details of parental material used in the development (if applicable);

Name and address of the contributor(s) of generic material (if

applicable);

Any other feature specified by the Authority or Registrar-General;

Country of origin of the plant variety;

Brief description of the variety along with characteristic details of

the nearest variety including results of DUS testing, supplemented

with the drawings or photographs or both;

In case of compulsory licensing, name and address of licensee with

other details (terms and conditions, revocation, etc.), if applicable.

Declaration and details of the renunciation to the variety (if

applicable).

Details of benefit sharing;

Details of opposition, revocation, restoration, maintenance

(whatever applicable);

In the case of varieties protected outside India prior to registration in

the country, following additional information shall be entered in the

National Register of plant varieties, namely:—

(@) Name of the country(ies) where protection is made along with
the denomination of the variety in each of them,

(b) Date of first protection with country,

(c) Variation in important trait with respect to first filing,

(d) Country wherein the Variety was first commercialised with
date,

(e} Any other feature specified by the Authority or Regisirar-
General.

In case of a convention application, the following information shall

also be furnished, namely.—

(a) Name of the convention country;

(b) Passport data of the convention application;

(¢) Date of application;

(d) Date of grant of registration;

{e) Registration number;

(f) Denomination as accepted;

(g) Date of Gazette notification;

(h) Starting date of protection;

(i) Expiry date of protection;

() Whether the variety has been sold or otherwise disposed of
within and outside the country, if so, details thereof.

Any changes made in any entry.
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CHAPTER 11
REGISTRATION OF PLANT VARIETY

1[24. Registration of extant plant varieties under sub-section (2) of Section
15.—(1) The Registrar shall register every farmers’ variety which is an extant
variety within five years from the date of its notification under the Act, with
respect to the genera and species eligible for registration subject to conformity to
the clriteria of distinctiveness, uniformity and stability as laid down under the
regulations.

gu(2) The Registrar shall register other extant variety within three years from
the date of it notification under the Act with respect to the genera and species
eligible for registration sub{ect to conformity to the criteria of distinctiveness,
uniformity and stability as laid down under the regulations:

Provided that the Registrar may, for reasons to be recorded in writing,
register a farmers’ variety and other extant variety after the expiry of the said
period of five years or three years as the case may be.]

25. Application to authorise a person to register a variety under clause (e)
of sub-section (1) of section 16,—An application to authorise a Eerson to register
a variety under clause (e) of sub-section (1) of section 16 shall be made in Form
PV-1, given in the First Schedule, by a person specified in sub-section (1} of that
section.

’[25A. Application form for registration of farmers’ veriety.—The
application form for registration of farmers’ variety shall be as specified in the
Sixth Schedule.]

26. The fee payable under clause {ig) of sub-section (1) of section 18 for
making application for registration of plant variety.—The fee for making
application for registration of a plant variety under section 14 shall be such as
specified in column (3) of the Second Schedule for the purpose.

27. Proof of the right of makin§ application under sub-section (3) of
section 18.—(1) Where an application for registration is made by the successor
or assignee of the breeder under sub-section (3) of section 18, he shall fumish
documentary proof, at the time of making such application or within six months
of making such an application, as to the right to make such an application for
registration.

(2) The documentary proof, in case of an assi ent, shall be furnished in
the marmner specified in Form PV-2, given in the First Schedule and in case of
succession, or a succession certificate or any other document in sxg)port of
succession proving the applicant to be the successor shall be furnished.

28. Fee for conducting tests under section 19.—The applicant shall deposit
the requisite fee for the purpose as specified in column (3) of the Second
Schedule, with the Registrar for conducting the required tesis under section 19.

29. Manner and method for conducting tests under section 19.—(1) (a) The
‘Auﬁmority shall charge separate fees for conducting DUS test and special test on
each variety.

(b) Thzgy special tests shall be conducted only when DUS testing fails to
establish the requirement of distinctiveness.

3[(c) The DUS testing shall be field and multi-location based for at least two
similar crop seasons and special tests will be laboratory based:

1. Subs. by G.5.R. 783(E), dated 27th October, 2009, for rule 24 (w.e.f. 27-10-2009). Rule 24, before
substitution, stood as under:

“24. Registration of extant planf varvieties under sub-section {2) of sechion 15—(1) The
Registrar shall register every extant variety within three years from the date of its
nofification under the Act, with respect to the genera ani\sjfecies eligible for registration
subject to conformity to the criteria of distincliveness, uniformity, and stability as laid
down under the regulations: ’

Provided that the Registrar may, for reasons to be recorded in writing, register an extant
variety after the expiry of the said peried of three years.”.

2. Ins. b% G.5R. 115(E), dated 20th February, 2013 (w.e.f. 21-2-2013).
3. Subs. by G.S.R. M9(E), dated 3rd December, 2010, for clause {c) (w.e.f, 3-12-2010). Clause {c),
before substifution, stood as under:

“(c) The DUS testing shall be field and multi-location based for at least lwo crop seasons
and special tests be laboratory based.”.
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Provided that in the case of trees and vines there shall be an option on the
manner of the DUS testing that a panel of three experts shall visit the On-farm
test sites for two similar crop seasons as may be specified.]

(d) The fee for DUS and special tests shall be such as provided in column (3)
of the Second Schedule for the purpose.

(2) If the Registrar, after initial scrutiny of the application for registration, is
satisfied that the application is in order, he shall notify the applicant to deposit
the requisite fee, as specified in column (3) of the Second Schedule, within a
period of two months for conducting the DUS test.

(3) On receipt of the fee, demanded under sub-rule (1), the Registrar shall
consider the application for further processing.

(4) The DUS test shall be necessary for all new varieties except essentially
derived variety.

(5) The manner of testing essentially derived varieties shall be decided by the
Authority on a case-to-case basis.

(6) The DUS test shall be conducted on a minimum of two locations.

(7) The Authority may recognise and empanel institutions having, adequate
facilities for conducting DUS or special tests in the country for conducting such
tests.

(8) The Authority shall notify the adopted methods of conducting the DUS
and special tests.

(9) The Authority shall develop and publish in its journal guidelines for the
DUS test for each crop.

(10) The samples of seeds or propagules in respect of which an application
for registration has been made and parental lines under registration submitted
for the DUS and special tests and deposited at the National Gene Bank shall
present the maintainable standards of generic purity, and uniformity and
germination, sanitary and phytosanjtary standards.

30. Advertising of application for registration under section 21.—(1) Every
application for registration of a variety which has been accepted and the details
thereof including specifications shall, upon such acceptance under sub-section
(1) of section 20, be advertised by the Registrar in the manner specified in Form
01 of the Third Schedule.

(2) In every such advertisement under sub-rule (1), the Registrar shall
mention that place or places where a specimen of the variety may be inspected.

(3) The contents of such advertisement shall include—

(a) name, passport data and source of parental line or initial variety
used to develop the variety in respect of which an application for
registration has been made;

(b) description of the variety bringing out its character profile as
specified under the DUS test Schedule;

(c) essential characteristics conferring distinctiveness to the variety;

(d) important agronomic and commercial attributes of the variety;

{e)} photographs or drawings, if any, of the variety submitted by the
applicant; and

() claim, if any, on the variety.

31. Notice of opposition under sub-section (2) of section 21.—(1) Any
interested person, may within three months from the date of advertisement of an
application for registration, may give a notice of opposition to the registration of
a plant variety in Form PV-3 of the First Schedule.

(2) The fee payable for filing an opposition referred to in sub-rule (1) shall
be as specified in column (3) of the Second Schedule:

Provided that no such fee shall be payable in respect of an opposition made
by a farmer or group of farmers, or village community.
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(3) A copy each of the notice of opposition received against a specific
application shall be referred to the applicant by the Registrar within three
months from the last date of filing of opposition.

(4) An applicant shall be entitled to submit point-wise counter statement to
the opposition not later than two months from the date of service of the copy of
the notice of opposition, failing which the Registrar shall decide the merits of the
opposition and notify his decision by giving reasons therefor.

(5) Every counter-statement under sub-rule (4) shall be in Form PV-4 of the
First Schedule.

(6) The copies of counter to opposition submitted by the applicant within the
time specified in sub-rule (4), shall be conveyed to the person opposing the
application, within a period of thirty days of its receipt, requiring the opposing
person to submit the final opposition within a period of thirty days from the date
of service of the counter from the applicant.

(7) The Registrar, may at his discretion, allow any correction of error or
amendments in the notice of opposition or counter statement if such alteration
is requested by the persons concerned in writing.

(8) () The security referred to in sub-section (8) of section 21 shall be payable
as an amount decided by the Authority.

(b) In case the opposition is found to be frivolous, the Registrar may direct
payment of cost as determined by him to the applicant from out of the security
amount received and the balance of the security amount shall be deposited in the
Authority.

(c) In case the opposition succeeds, the security amount shall be refunded to
the opposition parfy.

32. Compliance with time schedule.—(1) The time schedule provided for
advertisement, opposition, defence, hearing and amendment of specification
under these rules shall not be extended and failure in compliance with these
time schedules shall forfeit the opportunity granted.

33. Manner of submitting evidence and time limit for filing notice of
opposition, counter-statement or producing evidences under section 21.—
(1) Any evidence, upon which the opponent may rely, shall be submitted in
duplicate to the Registrar with a copy to the applicant within one month from
the receipt of counter-statement of the applicant.

(2) Any evidence upon which the applicant may rely shall be submitted in
duplicate to the Registrar with a copy to the opponent within thirty days from
the date of receipt of opponent’s evidence.

(3) No further evidence shall be submitted by either party except by leave or
directions of the Registrar.

(4) The copies of all the documentis, except plant variety application, referred
to in the notice of opposition or in any counter-statement filed in connection
with the opposition shall be in triplicate unless the Registrar directs otherwise.

(5) Where a document, is in a language other than English, and is referred
to or relied upon in the notice, statement or evidence, an attested franslation in
English thereof shall be furnished in triplicate.

(6) The time-limit for filing the evidence shall not ordinarlly be extended
except by a special order of the Registrar given on an application filed by the
person seeking extension of time and on payment of the fee specified in the
Second Schedule and such an application for extension shall be in Form PV-5 of
the First Schedule.



60 The Protection of Plant Varieties and Farmers’ Rights Rules, 2003

34. Application for the registration of essentially derived variety under
section 23.—(1) The application for registration of an essentially derived variety
shall be accompanied by the following documents, namely:—

(a) an affidavit sworn by the applicant stating that such a variety does
not contain any gene or gene sequence involving terminator
technology;

(b) a statement giving details of the brief description of the
characteristics of the variety to substantiate novelty, distinctiveness,
uniformity and stability; and

{c) the details of parental material used.

(2} The application under sub-rule (1) shall be accompanied by the fee as
specified for the purpose in columr (3) of the Second Schedule. .

35. Manner and method for conducting test under section 23.—The tesfs
referred to in sub-section (3} of section 23 shall be conducted by the Authority
in consultation with the Central Government.

36. Certificate of registration under section 23.—The Registrar shall issue to
the applicant a certificate of registration of an essentially derived variety in the
manner specified in Form O-2 of the Third Schedule and send a copy of the
registration to the Authority and to such other body(ies) as may be notified by
the Central Government for information.

H36A. Manner for arranging production and sale of seeds of registered
variety under clause {e} of sub-section 2 of section 8.—(1) The breeder of a
registered variety or any person entitled to produce, market and sell the seeds
of a registered variety under this Act shaill:—

(a) provide the seeds or propagating material of the registered variety to
the farmers in a timely manner, so as fo satisfy their reasonable
requirements; or

{b) arrange for production, marketing and sale of seeds or propagating
material of such registered variety to the farmers at a reasonable
market price.]

CHAPTER IV
REGISTRATION AND BENEFIT SHARING

37. Certificate of registration under section 24.—(1) The certificate of
registration of a plant variety, other than an essentially derived variety, under
sub-section (2) of section 24 shall be in Form O-2 of the Third Schedule.

(2) The Registrar shall issue the certificate of registration under sub-section
(2) of section 24 within three years of the date of filing of application subject to
the fulfilment of all other requirements.

(3) A copy of the certificate of registration issued under sub-section (2) of
section 24 shall be sent to the Authority; and to such other body or agency,
whicilfly the Central Government may, by notification in the Official Gazette
specify.

38. Notice to the applicant under section 24.—(1) If, within a period of
twelve months, the application for registration of a plant variety other than an
essentially derived variety is not completed in the circumstances given in sub-
section (3) of section 24, the Registrar shall issue thirty days notice to the
applicant at the address of his principal place of business in India, or if, he has
no principal place of business in India, at the address for service in India stated

1. Ins. by G.S.R. 900(E), dated 17th December, 2012 (w.e.f. 18-12-2012).
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in the application, but if the applicant has authorised an agent for the purpose
of the application, the notice shall be sent to the agent and a duplicate thereof
to the applicant for filing of the application or such further time as the Registrar
may allow for completion of registration.

(2) The notice under sub-rule (1) shall be in Form O-3 of the Third Schedule.

39. Renewal and revision of registration under section 24.—(1) (a} On
receipt of an application from the applicant, the Authority may review and
renew the initial duration of registration as mentioned in sub-section (6) of
section 24.

(b) Every application for review and renewal under sub-rule (1) shall be
made in Form PV-6 of the First Schedule and filed during twelve to eighteen
months prior to the expiry of the initial period of registration.

(c) Every application under sub-rule (1) shall be accompanied with the fee
payable for the remaining years under the initial period of registration, at the
rate fixed for the year preceding the year of application, along with arrears, if
any.

(2) (a) The renewal of registration may be applied for either for the
remaining period of total aggregate duration of validity of the registration or for
any period within such remaining period.

(b) In case, the applicant prefers for a period less than the total aggregate
duration, no application shall be entertained for the further renewal of
registration.

(3) (a) The fee payable for such extended period of registration beyond nine
years in the case of trees and vines and six years in the case of other crop
varieties, as the case may be, shall be based on average annual fee levied during
the last two years of the said initial period of registration.

(b) The annual fee shall be uniform for the extended period of the
registration and be payable in advance in single instalment.

(4) The Authority shall within such intervals as it thinks appropriate publish
a list of varieties registered as well as renewed under the Act with the particulars
of the period of registration, name and address of right holders periodically in
its journal and in the Official Gazette.

40. Publication of contents of the certificate inviting claims for benefit
sharing under section 26.—Upon the issuance of the registration certificate
ander sub-section (8) of section 23, or sub-section (2) of section 24, the Authority
shall, for the purpose of inviting claims for benefit sharing under the Act, shall
advertise the following details of the registration certificate, namely:—

(a) the registration number along with the date of grant,

(b) the name and address of the applicant or breeder in whose name the
certificate has been issued or registered,

{(¢) denomination of the variety,

(d) name of the family, genus, species, variety and common name,

(e) parentage and geographical location of the variety,

(f) the details of the distinguishing features or the characteristics,

(g) in case of ‘essentially derived variety’, the details of the ‘initial
variety’ from which the ‘essentially derived variety” is claimed to
have been derived,

(h) the name and address of the contributor, nature and amount of the
contribution or the community knowledge used in the development
of the plant variety,
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(i} the terms and conditions of the agreement, if any, entered into
between the breeder and the contributor,

() if the variety is sold or otherwise disposed of, details thereof.

41. Benefit sharing claim under section 26.—(1) Upon the publication of the
particulars of a certificate under sub-section (1) of section 26, a person or group
of persons or firm or a non-governmental organisation can make a claim under
sub-section (2) of that section for benefit sharing in Form PV-7 of the First
Schedule within a period of six months from the date of such publication:

Provided that in special circumstances, the Authority may extend the time
limit beyond the period of six months.

(2) The person or persons or firm or the non-governmental organisation, who
has made an application for benefit sharing, shall provide the following
information, namely:—

(a) the contribution made by the person or the group of persons or firm
or communify or the non-governmental organisations to the genetic
development of the plant variety;

(b) the capacity in which the person or the group of persons or the non-
governmental organisation is making the claim for benefit sharing;

(c) in case of “essentially derived varieties”, the terms and conditions in
which authorisation has been given;

(d) the commercial viability or the actual market performance of the
variety so registered.

(3} An applicant for benefit sharing shall pay the fee as specified for the
purpose, in column (3) of the Second Schedule.

42. Opposition to a claim for benefit sharing under section 26.—(1) On
receipt of a copy of the claim for benefit sharing, the registered breeder of the
plant variety may accept the claim and accordingly intimate the same to the
Authority within a period of three months from the date of such receipt.

(2) In the eventuality of the plant breeder failing or defaulting to tender the
intimation under sub-rule (1) within the period of three months, referred to in
sub-rule (1} it shall be presumed that he has no opposition to such claim and the
claim shall be decided accordingly.

(3) If, within a period of three months of receipt of notice of claim, the
breeder of the plant variety files his opposition to the claim for benefit sharing,
such an opposition shall be taken into consideration while disposing or deciding
the claim for benefit sharing.

(4) Every notice of opposition, under sub-rule {3) shall be in Form PV-§ of the
First Schedule.

(5) The Authority, upon receiving the reply from the registered breeder, shall
furnish a copy of such reply to the claimant for benefit sharing.

(6) The registered breeder or the claimant to benefit sharing shall furnish

supporting document and other evidence, which shail be duly considered by the
Authority while disposing of any claim for benefit sharing.
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43. Determination of benefit sharing under section 26.—The Authority
shall, by order, determine the amount of benefit sharing to a variety according
to clauses (a) and (b) of sub-section (5) of section 26 and taking into account the
following criteria, namely:—

(a) the conftribution of the claimant in selecting, conserving and
providing the genetic material,

(b) the contribution of such genetic material in providing one or more
traits which conferred high commercial value to the variety, and

(c) the contribution of such genetic malerial to impart high combining
ability to the parents of the hybrid variety relating to benefit sharing.

44. Reference for recovering benefit sharing under section 26.—In case of
default or failure on the part of the breeder of the variety to deposit the amount
of benefit sharing in the Gene Fund, as per the order of the Authority of section
26, required under sub-section (6) within a period of three months from the date
of such order, the Registrar shall make a reference to the District Magistrate
under sub-section (7) of that section 26 in Form O-4 of the Third Schedule.

45. Application for registration of title of agent or licensee under section
28.—(1) An application under sub-section (4) of section 28 for registration as an
agent or licensee, as the case may be, shall be made in Form PV-9 of the First
Schedule.

(2) The application for title by a licensee or an agent shall be accompanied
by three attested copies of the agreement or instrument of entitlement or any
other documentary evidence.

(3} The proposed agent or licensee may also be required to produce such
other documents and information as may be required by the Registrar in support
of the proof of title.

(4) The applicant under sub-section (4) of section 28 shall pay the fee as
specified for the purpose in column (3) of the Second Schedule.

46. Reference of disputes of entiflement under section 28.—(1) While
referring a dispute under sub-section (4) of section 28 to the Authority for
determination the Registrar shall furnish all the relevant information related to
dispute with three copies of all the documents and evidence available with his
office.

(2) On receipt of an order of the Authority in respect of the dispute, the
Registrar shall furnish copies of the order to the persons involved for necessary
compliance.

47. Certificate of registration of entitlement under section 28.—The
certificate of registration to be issued to a registered licensee or an agent by the
Registrar under sub-section (4) of section 28 shall be in Form O-5 of the Third
Schedule.

48. Application and procedure for varying or cancelling terms of
registration under section 28.—(1) An application under clause fa), (b), (), (d)
or {e) of sub-section (9) of section 28 for variation or cancellation of the terms of
registration of a registered breeder or his successor or any other person shall be
in Form PV-10 of the First Schedule.
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(2) Every applications under sub-rule (1) shall be accompanied by a fee as
specified for the purpose in column (3) of the Second Schedule.

49. Notice and proceedings under section 28.—(1} The Registrar shall issue
notice of every application under sub-section (10) of section 28 in Form O-6 of the
Third Schedule to the registered breeder or the agent or the licensee.

(2) Any person to whom a notice has been issued under sub-rule (1) and who
intends to oppose or intervene in any proceedings under section 28, shall, within
three months of the receipt of such notice, give notice of opposition or
intervention to the Registrar in Form PV-11 of the First Schedule.

(3) On receipt of a notice of opposition or intervention the Registrar shall
furnish a copy of it to the applicant.

(4) The Registrar may accept or refuse the application or accept it subject to
any condition, modification or limitation as directed by the Authority and shall
inform the parties in writing accordingly.

CHAPTER V

SURRENDER AND REVOCATION OF CERTIFICATE OF
REGISTRATION AND RECTIFICATICN AND
CORRECTION OF REGISTER

50. Surrender of certificate of registration under section 33.—The registered
breeder may at any time, by giving notice to the Registrar offer to surrender his
certificate of registration of plant variety in Form PV-12 of the First Schedule,
under sub-section (1) of section 33.

51. Procedure on a};plication for surrender of certificate of registration
under section 33.—(1) The Registrar shall give notice in Form O-7 of the Third
Schedule, every notice of offer made under rule 50 to the registered agent or the
licensee relating to such certificate. '

(2) (a) Any person who has been given a notice of surrender of certificate of
registration under sub-rule (1), who intends to oppose the surrender, shall within
three month of the receipt of such notice, give notice of opposition to the
Registrar in Form PV-13 of the First Schedule, and shall send therewith a written
statement setting out the nature of the opponents” inlerest, the facts relied upon
along with the notice of opposition.

(b) The Registrar shall thereupon serve the notice of opposition along with
the written statement received by him to the applicant.

(3} If the applicant desires to contest the opposition, he shall file or leave at
the appropriate office a reply statement setting out fully the grounds upon which
the opposition is contested, within a period of three month from the date of
receipt of the copy of the written statement by him under sub-rule (2) and deliver
to the opponent a copy thereof.

(4) The applicant or any person to whom a notice under sub-rule (1) has been
issued may, make an application to the Registrar in Form PV-14 of the First
Schedule, for seeking an opportunity of being heard.

(5) On receipt of an application, under sub-rule (4), the Registrar may fix the
time and place of hearing and issue notice to the parties accordingly and the
interested parties may appear and give or file evidence in support of their case.
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(6) The Registrar may accept or refuse the application or accept it subject to
any condition, amendments, modifications or limitations and shall, accordingly,
inform the parties in wriling. '

(7) If the Registrar accepts the registered breeder’s offer of surrender of the
plant variety, he shall by order direct the registered breeder to return the
certificate of registration and on receipt of such certificate, the Registrar shall, by
order, notify the surrender in the Official Gazette.

52. Application for revocation of proteciion granted to a breeder under
section 34.—Any person may make an application to the Authority in Form
PV-15 of the First Schedule, for revocation of protection granted to a breeder in
respect of a variety on any of the grounds laid down under clauses (a) to (h) of
section 34.

53. Procedure on application for revocation under rule 52,—(1} The
Authority shall issue notice in Form O-8 of the Third Schedule, to the registered
breeder of any application received by it under rule 52.

(2) (a) In case the registered breeder intends to oppose the application for
revocation of protection, he shall, within three months from the date of receipt
of such notice, given notice of opposition to the Authority in Form PV-16 of the
First Schedule, and shall send therewith a written statement, setting out the facts
upon which he bases his case and the relief sought.

(b) The registrar shall serve the notice of opposition along with the written
statement received by him to the applicant.

(3) If the applicant desires to contest the opposition, he shall file or leave at
the appropriate office, a reply setting out the grounds upon which the opposition
is contested, within a period of three months from the date of receipt of the copy
of the written statement by him under sub-rule (2} and deliver to the opponent
a copy thereof.

(4) (a) The applicant and the registered breeder may make an application.to
the Registrar in Form PV-17 of the First Schedule, seeking an opportunity of
being heard.

(b) The Registrar may on receipt of such application, fix such time and place
for hearing and issue notice to the parties accordingly and the interested parties
may appear and give or file evidence in support of his case.

(¢; The Registrar may accept or refuse the application or accept it subject to
any condition, amendments, justifications of limitations and shall accordingly
inform the parties in writing.

(5) If the Authority accepts the application for revocation of the plant variety,
it may direct, by order, the registered breeder to return the certificate of
registration and on receipt of such a certificate, the Registrar shall by order notify
the tevocation of the plant variety in the Official Gazette.

54. Payment of annual fee for retention of registration under section 35.—
The registered breeder, agent and licensee shall pay an annual fee for retention
of registration at such rate as specified for the purpose in column (3) of the
Second Schedule.
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55. Application for cancellation or change of certificate of registration
under section 36.—(1) Any person may make an application for changing the
certificate of registration on the grounds laid down under sub-section (1) of
section 36 to the Registrar.

(2) Every application under sub-rule (1) shall be made in Form PV-18 of the
First Schedule and shall be accompanied by a statement of the grounds on which
it is made.

56. Procedure on application for cancellation or change of certificate of
registration under section 36.~~The Registrar may accept or refuse the
application or accept it subject to_any condition, amendment, modification or
limitation as he may think fit to impose and shall inform the concerned parties
in writing accordingly:

Provided that no application shall be rejected unless the applicant has been
given a reasonable opportunity fo make a representation against such rejection.

57. Application to rectify the register under section 36.—Any person may
make an application to the Registrar, in Form PV-19 of the First Schedule, stating
the grounds on which it is made, for making expunging or varying the entry on
the grounds laid down under sub-section (2) of section 36.

58. Procedure on application to rectify the Register under rule 57.—The
Registrar may accept or refuse the application for making, expunging or varying
the entry or accept it subject to any condition, amendment, modification or
limitation as he may think fit to impose and shall inform the concerned parties
in writing accordingly:

Provided that no application shall be rejected unless the applicant has been
given a reasonable opportunity to make a representation against such rejection.

59. Cancellation or change of registration or rectification of the Register by
the Registrar under section 36.—(1) The Registrar while exercising the powers
under sub-section (4) of section 36 to cancel the regisiration, may make changes
to the registration, or in case of rectification of the register, shall give notice in
Form O-9 of the Third Schedule to the registered breeder, agent or licensee, if
any, and to any other person who appears to the Registrar lo have any interest
in the plant variety, and shall state the grounds on which the Registrar in tends
to take any action.

(2) If any person who has been given a notice under sub-rule (1) intends to
oppose the action of the Registrar, he shall within three months from the date of
the receipt of such notice, given the notice of opposition to the Registrar in Form
PV-2Q of the First Schedule, and shall send therewith a written statement setting
out the facts upon which he bases his case and the relief sought for.

(3) The Registrar after hearing the person to whom a notice under sub-rule
(1) has been given may pass such order as he may think fit and shall,
accordingly, inform the parties in writing.

60. Application for correction of Register by the registered breeder under
section 37.—An application for correction of the Register may be made by the
registered breeder of the plant variety to the Registrar under sub-section (1) of
section 37 in Form PV-21 of the First Schedule, for making any change as laid
down in clauses (a) to (c) of sub-section (1) of that section.
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61. Procedure on application for correction of the Register under rule 60.—
The Registrar may accept or refuse the application made under rule 60 for
correction of register or accept it subject to any condition, amendments,
modifications or limitations as he may think fit and shall, accordingly, inform the
parties in writing,.

62. Application for correction of the Register by the registered agent or
licensee under section 37.—An application for correction of the Register may
also be made by the registered agent or the licensee to the Registrar under sub-
section (2) of section 37 in Form PV-22 of the First Schedule on the grounds laid
down in sub-section (2) of that section.

63. Procedure on application for correction of the Register under rule 62.—
(1) The Registrar shall issue notice of every application under rule 62 in
Form O-10 of the Third Schedule, to the registered breeder.

(2) The Registrar may accept or refuse the application or accept it subject to
any condition, amendment, modification or limitation he may think fit and shall,
accordingly, inform the parties in writing, provided that tests referred to in sub-
section (3) of section 23 shall be conducted by the Authority in consultation with
the Central Government:

Provided that no application shall be rejected unless the applicant has been
given a reasonable opportunity to make a representation against such rejection.

64. Alteration of denomination of a registered variety under section 38—
(1) An application, to delete any part or to add or to alter the denomination of
a registered variety, under sub-section (1) of section 38, shall be made by the
breeder to the Registrar in Form PV-23 of the First Schedule.

(2) The Registrar may determine whether and subject to what conditions, if
any, the amendments shall be allowed.

(3) (a) The Registrar shall advertise the application for alteration in
denomination in the Gazeite or journal or a daily newspaper and shall also
advertise the nature of the proposed alteration in the denomination therein.

(b) The Registrar shall issue notice to all the persons, who, in his opinion,
may have an interest in the matter.

65. Procedure on application for alteration of denomination under
rule 64.—(1) Any interested person may, within thiee months from the date of
advertisement of an application for alteration in denomination of a registered
vdriety, under sub-section (2) of section 38, give a notice of opposition to the
proposed change in denomination of a registered variety in Form PV-24 of the
First Schedule.

(2) The Registrar shall serve a notice to the breeder about the opposition
received for the proposed change in denomination and shall give an opportunity
to both the parties of being heard, if so desired, before deciding the matter.

(3) In the event of leave being granted for alteration of denomination, the

denomination as so altered shall be advertised in Gazette or a journal or a daily
newspaper in Form O-11 of the Third Schedule.
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CHAPTER VI
FARMERS’ RIGHTS

66. Claim for compensation under section 39.—(1) Any farmer, group of
farmers or the organisation of the farmers may make an application, under sub-
section (2) of section 39, to the Authority to claim compensation.

(2) Every application under sub-rule (1) shall be in Form PV-25 of the First
Schedule.

67. Procedure on application for claim for compensation under rule 66.—
(1) The authority shall give notice to the registered breeder about the
compensation claim received in respect of the registered variety.

(2) After receiving a notice from the Authority under sub-rule (1), the
registered breeder may, within three months from the date of receipt of such
notice, file notice of opposition in Form PV-26 of the First Schedule.

(3) In the eventuality of the breeder failing or defaulting to render his
opposition, within a period of three months, from the date of receipt of the notice
for compensation, it shall be presumed that he has no opposition to such claim
and accordingly such claim shall be decided.

(4) The Authority shall, upon receiving opposition from the breeder give
opportunity to both the parties of being heard and may direct the breeder to pay
such compensation to the farmer, the group of farmers or the organisation of the
farmers, as the case may be, as it deems fiL.

68. Issue of notice under section 41.—(1) On receiving the report from the
centre notified under sub-section (1) of section 41, in respect of claims filed by a
person or group of persons or governmental or non-governmental organisation,
for compensation to the people of any village or local community for their
contribution in the development of new variety, and if satisfied, the Authority
may issue notice to the registered breeder or his assignee or registered agent in
Form O-12 of the Third Schedule.

(2) Upon receiving the notice from the Authority, the registered breeder or
his assignee or registered agent may file objection to the claim for compensation
within three months in Form PV-27 of the First Schedule.

(3) The Authority, upon receiving objection from the registered breeder or
his assignee or registered agent, shall given opportunity of being heard to both
the parties and after deciding on the eligibility for and quantum of compensation
shall, direct, the breeder to pay compensation to the person, the group of persons
or governmental or non-governmental organisation which has made the claim
under sub-section (1) of section 41 and deposit the requisite funds within a
period of two months with the Gene Fund.

69. Manner of receiving benefit sharing under section 45.—The breeder of
a variety or essentially derived variety shall deposit the amount of benefit
sharing, as required under sub-section (6) of section 26, with the Gene Fund.

70. Manner of applying the Gene Fund under section 45.—(1) The
Authority shall pay the amount of benefit sharing, compensation required for use
of genetic material towards evolution of new and essentially derived variety, to
meet expenditure incurred for conservation and sustainable use of genetic
resources and for the framing of schemes related to benefit sharing.
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(2) The Gene Fund shall be applied for meeting the following purposes in
accordance with the priority made hereunder:

(a) to support and reward farmers, community of farmers, particularly
the tribal and rural communities engaged in conservation,
improvement and preservation of genetic resources of economic
plants and their wild relatives, particularly in areas identified as
agro-biodiversity hot spots;

(b) for capacity building on ex situ conservation at the level of the local
body, particularly in regions identified as agro-biodiversity hot spois
and for supporting in-sifu conservation;

(c}) on benefit sharing and compensation in accordance with sub-section
(5) of section 26 and sub-section (3) of section 41; and

(d) on fransaction cost of administering the Gene Fund

CHAPTER VII
COMPULSORY LICENSING

71. Compulsory licensing under section 47.—(1) Any interested person
may, after the expiry of three years from the date of issuance of a certificate of
registration of a variety make an application to the Authority, in the Form PV-
28 of the First Schedule along with the fee specified under the Second Schedule
under sub-section (1) of section 47 for grant of compulsory licence.

(2) The application for compulsory licence under sub-section (1) shall—

(a) specifies particulars of variety denomination, generic and specific
name of the variety or varieties concerned,

(b) contain the grounds for issue of compulsory licence with supporting
documents, and

(¢) be supported by—

(i) qualification, technical and financial capabilities of the person
making such request with evidence,

(ii) particulars of the holder of the right to the variety,

(iif) written evidence that the person, making such request, has
exhausted all measures for voluntary licence.

(3) If after considering the application under sub-rule (1), the Authority is
satisfied that a prima facie case has not been made for grant of compulsory
licence, it shall notify the applicant accordingly.

(4) On receipt of an application for grant of compulsory licence under sub-
rule (1), the Authority shall serve notice to the breeder of such variety or his
assignee or registered agent inviting his opposition within one month from the
receipt of such notice.

(5) On receiving a notice under sub-rule (4), the registered breeder or his
assignee or registered agent may give notice of opposition in Form PV-29 of the
First Schedule, which shall be supported by documentary proof to substantiate
the ground or grounds of opposition.
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(6) If after giving an opportunity to both the parties of being heard, the
Authority is satisfied that there is a need for the grant of compulsory licence, he
may order the breeder or his assignee or registered agent fto licence the variety
on such ferms of royalties and other remuneration as it may deem fit.

72. Manner of making material available under section 50.—The Authority
shall make available to the licensee of such compulsory licence, the reproductive
material of the licensed variety from the Gene Bank or any other centre,
including the initial breeder of such variety.  °

73. Revocation of compulsory licence under section 52.—(1) (a) Any person
in respect of compulsory licence aggrieved may, under sub-section (1) of section
52, make an application in Form PV-30 of the First Schedule to the Authority, for
revocation of compulsory licence on any of the grounds specified in sub-section
(1) of section 47 or section 52.

(b) The application under sub-rule (1), shall be supported by evidence.

(2) The Authority on its own motion or on receipt of the application from the
aggrieved person under sub-tule (1), may give notice to the licensee.

(3) The licensee may file an opposition to an application under sub-rules (1)
or a proceeding under sub-rule (2), in Form PV-31 of first Schedule with the
Authority,

(4) The Authority shall after considering the opposition filed under sub-rule
(3) and after giving an opportunity to the licensee of being heard passing an
order of revocation or refuse to grant such order.

CHAPTER VIII
FINANCE, ACCOUNTS AND AUDIT

74. Financial and administrative powers of the Chairperson under section
63.—(1) The Chairperson shall exercise such financial and administrative powers
over the functions of the Authority as are exercisable by a Head of Department
under the General Financial Rules in accordance with the accounts and financial
rules of the Government of India.

(2) The Chairperson may delegate such financial and administrative powers
in writing, as he may deem fit, to a member or any subordinate officer of the
Authority not below the rank of a Registrar or equivalent subject to the condition
that the member or officer so authorized shall exercise such delegated powers
under the direction, control and supervision of the Chairperson.

1[74A. Form for preparing annual statement of accounts—The form for
preparing annual statement of accounts shall be as specified by the Comptroller
and Auditor-General of India for Central autonomous bodies.]

CHAPTER X
MISCELLANEOUS

75. Manner of authorizing registered agent or registered licensee under
section 81.—(1) A breeder of a variety or its propagating material or essentially
derived variety or its propagating material registered under the Act, may make
an application under section 81, in Form PV-32 of the First Schedule, for
authorizing the registered agent or registered licensee or his assignee to institute
appropriate proceedings in any court of law on his behalf.

1. Ims. by G.S.R. S02(E), dated 17th December, 2012 (w.e.f. 18-12-2012},
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(2) Where any authorization has been made under sub-rule (1), the service
upon the agent of any document relating to any proceeding or matler under the
Act or these rules shall be presumed to be a service upon the person so
authorizing him; and all communications directed to be made to a person in
respect of any proceeding or matter may be addressed to such agent, and all
appearances before the Authority relating thereto may be made by or through
such agent.

(3) Notwithstanding anything contained in sub-rules (1) and (2), the
Authority may, if it considers necessary, require the signature or presence of an
applicant, opponent or party to such proceeding or matter.

76. Manner of issuing certified copy under section 84.—Any interested
person may, under section 84, make an application in Form PV-33 of the First
Schedule, along with fee specified in the Second Schedule, to the Authority or
Registrar for obtaining certified copies of any eniry in the Register, certificates or
extracts of plant variety application or other records maintained by the Authority
and any document required in any proceedings under this Act and pending
before such Authority or Registrar; and he may make a request in similar manner
and for similar purpose to inspect such entry or document.

FIRST SCHEDULE
[See rule 3(1)]

FORMS
Form Sections And Rules Title
number
1) 2 3)
PV 1 Section 16(1} (e) and Rule 25 Application for authorization.
PV 2 Section 18(3) and Rule 27(2) Proof of Right to file Application
PV 3 Section 21(2) and Rule 31(1) Notice of Opposition
PV 4 Section 21(4) and Rule 31(5) Counter Statement
PV 5 Section 21 and Rule 33(6) Request for Extension of Time
PV 6 Section 24(6) and Rule 39 Renewal of Rgistration
PV 7 Section 26(2) and Rule 41 Benefit Sharing Application
PV 8 Section 26(3) and Rule 42 Notice of Opposition
PV 9 Section 28(4) and Rule 45 Registration as an Agent or Licensee
PV 10 Section 28(9) and Rule 48 Application for Variation[ Cancellation
of the term of Registration
PV 11 Section 28(10) and Rule 49 Notice of Opposition against variation/
cancellation of the term of Registration
PV 12 | Section 33(1) and Rule 50 Application to Surrender the Certificate
of Registration of a Plant Variety
PV 13 | Section 33(3) and Rule 51(2) Notice of Opposition for offer to
surrender the Certificate
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PV i4 Section 33(4) and Rule 51(4}) Notice of Intention to attend Hearing

PV 15 | Section 34 and Rule 52 Application to Revoke Certificate of
Registration

PV 16 | Section 34 and Rule 53 Notice of Opposition to application to
Revoke Certificate of Registration

PV 17 | Section 34 and Rule 53(4) Application for an opportunity of being
heard

PV 18 | Section 36(1) and Rule 55’ Application for Cancellation or Change
of the Certificate of Registration of a
Plant Variety

PV 19 Section 36(2) and Rule 57 Application for correction in National
Plant Variety Register

PV 20 | Section 36(4) and Rule 59 Notice of Opposition for Application for
correction in National Plant Variety

_ Register

PV 21 | Section 37(1) and Rule 60 Application for correction in National
Plant Variety Register by Owner/
Breeder

PV 22 | Section 37(2) and Rule 62 Application for correction in National
Plant Variety Register by Registered
Agent or Licensee

PV 23 | Section 38(1) and Rule 64 Application to alter Denomination of a
Registered Plant Variety

PV 24 | Section 38(2) and Rule 65 Notice of Opposition to Application to
Alter Denomination of a Registered
Plant Variety

PV 25 Section 39(2) and Rule 66 Application for Claiming Compensation

PV 26 | Section 39(2) and Rule 67(2) Notice of Opposition te Application for
Claiming Compensation

PV 27 Section 41(3) and Rule 68 Notice of opposition to application for
claiming compensation

PV 28 Section 47(1) and Rule 71(1) Application for Grant of Compulsory
Licence

PV 29 | Section 47(3) and Rule 71(5) Notice of Opposition fo an application
for Grant of Compulsory Licence

PV 30 Section 52(1) and Rule 73(1} Application for  Revocation  of
Compulsory Licence

PV 31 | Section 53 and Rule 73(3) Notice of Opposition for Application for
Revocation of Compulsory Licence

PV 32 Section 81 and Rule 75(1) Form of Authorization to Institute Suit

PV 33 | Section 84 and Rule 76 Request for Certified Copy
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SECOND SCHEDULE
(See rule 8)

FEE
5L | Fees payable on matiers Amount of fee Form
No. number
1) ) 3) &)
1. Conducting Tests 1[(1) Dependent on the nature —
and type of test subject to a
maximum of Rs. 50,000 per entry.
(2) For On-farm DUS testing,
fee shall be dependent on the
location of DUS test sites subject
to a maximum of four times of
the fee specified for item (1).]
2. | Notite of Opposition Rs. 1500 PV 3
3. | Extension of Time Rs. 1500 per month PV 5
4 Fees for Registration of Essentially Individuai—Rs. 5,000 —
Derived Varieties Educational—Rs. 7,000
Commercial—Rs. 10,000]
3{4{a) | Fees for registration of Extant Variety Rs. 1000 —
as notified under Section 5 of the (Rupees one thousand
Seeds Act, 1966 (54 of 1966) only)}
[4(b} | Fees for registration of any variety of the | Individual—Rs. 5,000 —
genera and species other than extant Educational—Rs. 7,000
varieties and farmers’ varieties as specified} Commercial—Rs. 10,000]
in clause (a) of section 14 read with sub-
section (2) of section 29 of the Act.
Y4{c) | Fees for registration of a variety about Individual—Rs. 2,000 —
which there is common knowledge i.e., Educationai—Rs. 3,000
the extant variety as specified under Commercial—Rs. 5,000]
clause (j)(iii) of section 2 of the Act.
5. | Renewal Fee Individual—Rs. 5,000 PV 6
Educational—Rs. 7,000
Comumercial—Rs. 10,000
per years]
6. | Application for benefit Sharing Rs. 5000 PV 7
7. | Application for Registering as Rs. 10000 PV 9
Agent/Licensee .
8. A})plication for variation/cancellation Individual—Rs. 3,000 PV 10
of the terms of Registration Educational—Rs. 5,000
Commercial—Rs. 7,000]
9. | Notice of Opposition to Application Rs. 1500 PV 11
for variation/ cancellation of terms of
Registration
THIRD SCHEDULE
[See rule 2(C)]
FORMS TO BE USED BY REGISTRAR AND THE CENTRAL GOVERNMENT
Form Sections and Rules Title
number
(1) (2) (3)
a1 Section 21(1) and Rule 30 Form of Advertisement
Q-2 Sections 23(8) and 24(2) and Certificate of Registration
Rules 36, 37

e

Subs. by G.5R. %49E), dated 3rd December,

2010 (w.e.f. 3-12-2010}.

Subs. by G.S.R. 901(E), dated 17th December, 2009 (w.e.f. 17-12-2009).
Ins. by GSR. 731{E), dated 14th October, 2008 {(w.e.f. 14-10-2008).
Ins. by G.S.R. 319(E), dated 11th May, 2009 (w.e.f. 13-5-2009).
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O-3 Section 24(3) and Rule 38 Notice for non-completion of registration
O-4 Section 26(7) and Rule 44 Reference to District Magistrate for
collection of benefit sharing amount
-5 Section 28(4) and Rule 47 Certificate of regisiration as agent/
licensee
O-6 Section 28(10) and Rule 49 Notice to breeder/agent/licensee
O-7 Section 33(2) and Rule 51 To notify offer made for surrender of
registered variety
O-8 Section 34 and Rule 53 Notice of application for revocation of
registered variety
09 Section 36(4) and Rule 59 Change in National Register
O-10 Section 37(2) and Rule 63 Correction in National Register
O-11 Section 38(2) and Rule 653(3) Advertisement of Alteration in
Denomination
O-12 Section 41{1) and Rule 68 Notice for change in Denomination
FOURTH SCHEDULE
[See rule 20(1)]
Sl. Name of Number Equivalent | Scale of Qualifications
No. Post of posts Post under Pay and experience
the Central
Government
{1) (2) (3) &) (5) {e)
1. | Financial 1 Director 14,300— | A Degree from a
Advisor 18,300 | recognized  University
or equivalent at Ieast
eight years experience
in financial/Accounts
management.
2. Legal 2 ¥Under 10,000— | An Advocate at least
Advisor Secretary] 15,200 | eight years practice as
such and having
special knowledge in
Intellectual  Properties,
Management and
Transactions.
3. Senior 1 Under 10,000— | A Degree in Commerce
Accounts Secretary 15,200 | from a recognized
Officer University or equivalent
with at least eight years
experience as an
Accounts Officer.
2[:-**]

1. Subs. by G.S.R. 901(E), dated 17th December, 2009 {w.c.f. 17-12-2009),
2. Serial No. 4 (relating to the post of Accounts Officer) omitted by G.S.R. 901(E), dated 17th

December, 2009 {w.e.f. 17-12-2009).
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{1) {2) (3) 4) ) {6)
5. | Technical H1i Technical 5,500 | A Degree in Agricultural
Asgsistant Assistant 9,000 Science or allied field

like botany or bio-
technology with at least
4 years experience in
plant varietal improve-

ments and seed
development activities.
6. | Computer 6] 5,500— | A Degree from a
Assistant . 9,000 | recognized University in

Computer Applications
and at least one year
experience in Data Base
Management.

I THE FIFTH SCHEDULE

SCALE OF COSTS ALLOWABLE UNDER SECTION 11(B) IN RESPECT OF
PROCEEDINGS BEFCRE THE AUTHORITY CF THE REGISTRAR

SL No. Matters in respect of which costs to be awarded Amount
1 For one day’s hearing involving examination of Rs. 1500
witnesses
2. For one day’s hearing when there is no examination  Rs. 750
of witnesses.
3. For adjournment of hearing granted on the Petiion  Rs. 2000 plus actual cost for
of any party. . petition for resummoning the

other parties’ witnesses who
were due to be examined on the

day.
4, For striking out scandalous matter from an affidavit RS¥5OU
5. For (a) attendance of witnesses Rs. 1000 (vide note below)
(b} Subsistence allowance The fare by rail or air or steamer
(¢) Travelling allowance for the first class or the second

class each way and if there is no
rail or steamer communication
Rs. 15 or Rs. 10 per km
depending upon the rank and
status of the witess:

Provided that the rates of
subsistence  allowance  and
travelling allowance for witness
shall vary according to the status
of the witness subject to the
maximum prescribed.]

3[SIXTH SCHEDULE

APPLICATION FCR REGISTRATION OF FARMERS’ VARIETY UNDER THE
PROTECTION OF PLANT VARIETY AND FARMERS" RIGHTS ACT, 2001

[See proviso to sub-section (1) of section 18]

(Instruction to applicant: Wherever a box item appears against queries, please tick
the relevant box and provide legibly written/typed response in other queries.)

1. Subs. by G.5.R. 901(E), dated 17th December, 2009 {w.e.f. 17-12-2009).
2. Ins. by G.S.R. 901(E), dated 17th December, 2012 {w.e.f. 18-12-2012).
3. Ins. by G.S.R. 115(E), dated 20th February, 2013 (w.e.f. 21-2-2013).
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1. Identity of the Applicant(s):

FARMER [

COMMUNITY OF FARMERS D
GROUP OF FARMERS [ ]

Note.—Application for farmers’ variety by farmers or community of farmers or
group of farmers as contained in the Protection of Plant Varieties and Farmers’ Rights
Act, 2001 shall be submitted only with an endorsement in Annexure 1 either by the
concerned Panchayat Biodiversity Management Committee, or District Agricultural
Officer, or Director of Research of concerned State Agricultural University or District
Tribal Development Officer.

2. Name(s} of APPLiCAnt(S)...cereerceetremrreacreieeeesrarssesmssrsssrsssssssssesssarases
[Insert additional rows, if reguired]
(@) Serial NUmMbBet....corivereremrerescarencens

(€) Complete Address...mmmii s seeneesss s seessses
{d) NatioNAlHY ..o cescesesnisen st seenecesereem e ceer s e se s ensanasrsomese

3. Name and Address of the Person to whom Correspondence related to this
application is to be sent: (Attach authorisation in Form-PV-1, if required)

X ertttttecie e eeeee e s s e s paa st ens ree b eas neasam s est s beme st meme ameemnen etem et vaan e asnmran

4. General Information of the Variety

(@) Common name of the CIOP.... e cesiees s esess s csssesnes
(D) BORANICAL TYAITIE .ot e ss st e e e v s semsseesesms e et s et eemeeeeeeseseaes
(€) FaIULY vttt e e st se e s
(d) Denomination (in block 1€tters).....ccuuiiremromeccer e eeeeeeeseeeseresersseen

Note.—Botanical names mean the scientific name approved by the International
Code for Nomenclature of Cultivated Plants, 2004.

5. (a.) Classification of the Candidate Variety:
TYPICAL VARIETY
OTHER (SPECIFY)

Note.—Typical variety means a variety, which is not a hybrid or an essentially
derived variety and normally propagated by using propagules saved from previous crop
production cycles (Example: pure lines including parental lines/composite varieties or
vegetative, propagated varieties).

6. Names and Addresses of farmer(s) who has/have bred the Candidate Variety:
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Nationality

Note.—In case of more than one breeder, mention all names as (i), (iii) and so on in
the above format If required insert extra page. In the case the variety is evolved and
conserved ‘by group or community of farmers’, it shall be endorsed in Annexure 1.

7. Has the candidate variety been commercialised or otherwise exploited?
[ Yes ] No ) -
If yes, please indicate the following:

Variation in important trait with Respect to first {filing: (attach sheet)
Denomination USEH v rresioraerovemesretmsrssssesssresserasms srasasstnsresansannssamssen
Trademark used, if ANV et e

T/ W iieinirssenssiresenns hereby declare that the genetic material or parental material
acquired for breeding, evolving or developing the variety has been lawfully acquired.

{Signature of the Applicant)

Following are the attachments (duly signed/seal) submitied along with of the
application (note that wherever signature is affixed in the application or attachments, all
such signatures shall be in the original):

(a) complete application;
(b) endorsement in Annexure 1 in the case of farmers’ variety (vide
column 1, if applicable}

(c) document of authorisation in Form PV-1 (if applicable);

ANNEXURE [

Endorsement of application for registration of farmers’ variety under Protection of
Plant Varieties and Fanners” Rights Act, 2001

1. Name(s} of applicant farmer/Group of farmers/Community of farmers Serial
Number Name with surname/Name of Group/Name of Community:

2. Denomination of the variety....... e

3a. (Applicable to individual farmer applicant)
| hereby declare that | have been a permanent cultivator since last many years in

vonVillage  falling under thea.. local  body/Panchayat in

.................... District of................State and that I and my family are the initial and

exclusive developers and conservers of the candidate variety denominated as......ocoeovesenene. ,
under the kind.....ccccinun.e (Common name of crop) to the botanical species.....ccoccoveunes

3b. (Applicable to group/community of fanners applicant)
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We hereby declare that we have been the permanent cultivators since last many
years in the.....n village(s) falling under the................ local body /Panchayat(s) in
the e District(s) of.State(s) and that we are the initial and exclusive developers
and continuous conservers of the candidate variety denominated as....c......... under the
kind.ee. (Common name of crop) belonging to the botanical Species............... We
on behalf of our group/community hereby authorise................... YL+ T (Name),
who is a member of our group/community and permanent resident of............
(Complete postal address) to do the needful and be the signatory on our behalf for the
limited purpose of securing registration of the candidate variety in our favour under
Protection of Plant Varieties & Farmers’ Rights Act, 2001.

Signature and Name of the Farmer or
Authorised person of Group/Community
(To be signed before the endorsing official)

It is hereby certified that the above said candidate variety is bred/ developed and
continuously conserved and cultivated only by the applicant farmer/ group of farmers/
community of farmers who is/are permanent residents of above said village(s} and I am
fully conversant with the applicant farmer/group or community of farmers and that the
candidate variety is due to their efforts (strike out unwanted words given as options).

(Chairperson/Secretary of the Concerned
Panchayat  Biodiversity = Management
Committee OR  Concerned  District
Agriculturai Cfficer OR Director of Research
concerned State Agricultural Universities
OR Concerned District Tribal Development
Office. (With Official Rubber Stamp)]

FORM PV-1
(See rule 25)
THE PROTECTION OF PLANT VARIETIES AND
FARMERS" RIGHTS ACT, 2001
AUTHORIZATION FORM

to act on my/our behalf in connection with filing of new variety/essential derived
variety /extant variety in TeSPeCt Of i ooeouooeeceeseeesssee e eeee e eoeeees s oo
and request that all notices, requisitions and communication relating thereto may be sent
to such person(s) at the above address(es) unless otherwise specified.

I/We hereby revoke all previous authorisation, if any made, in respect of same
matter or proceeding.
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Dated this.....coeccews day Ofevrcccsiens . § —

Signature(s) and name of person(s) making this authorisation
along with the designation and/or official seal, if any.
To,
The Registrar
The Plant Varieties Registry

Note—No Fee -
1. Insert the Name(s) (in full), addresses) and nationality of the person(s) making this
authorisation.
2 Tnsert Name(s) (in full), address(es) and nationality of the person{s} authorised.
3. Name (common/botanical) of the plant variety, and crop.

FORM FPV-2
[See rule 27(2)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS
PIGHTS ACT, 2001
PROOF OF RIGHT TO MAKE APPLICATION
L/ WER e eeeeaeeeeeessesanessserassesesscese s e A AR R
referred to in this application as claiming to be the breeder or plant variety right holder
hereby declare that the applicant(s) who has/have signed this application is/are my/our
assignee(s) or successor(s).
I/We hereby enclose herewith the following documents as required under rule
27(2)—

B v eetemeueresssheserataseATeeeemeteLRA R PO eR AR SRR mrene SRS S SRR ST r s
I/We hereby declare that the information given above is true and correct to the best
of my/our knowledge and belief. '
Dated..ooovemrerescsenenier ENISuesercionsinnni e 5 )1 o) —— 20 0eeeeer

Signatures of two witnesses along with their names and addresses:

1.

2,

I/We also hereby declare that the information given above are true to the best of
my/our knowledge and belief.

Dated. ..ciseemecessesssnens 11 (V1= TON day of ceervernnn 20 I
Signature. .. cesrmssesns
Note.—Strike out whichever is inapplicable.
To
The Registrar
The Piant Varieties Registry

1. Insert {in full) name, address and nationality.
2. To be signed by the Breeder or true Plant Variety Right holdex(s).
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FORM PV-3
[See rule 31(1)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001
NOTICE OF OPPOSITION

F/WEL et . hereby give notice of opposition
to the application for registration of plant variety registration No2 ..., ,
published on .cvevcceenen for the following reason(s)—
1.

OOV
Dated this........cconn.....
To,
The Registrar
The Plant Varieties Registry
At v

1. Name, address and nationality of the person(s) filing notice of opposition.
2. Registration number as advertised.
3. Signature of the person(s) filing notice of opposition.

I/We hereby declare that the facts and matter stated herein are true to the best of
my/our knowledge, information and belief.
Dated this.....cccverecervennee, day of ., 200

To,
The Registrar
The Plant Varieties Registry
Ab et

Strike out whichever is inapplicable.
1. State the name (in full), address and nationality.
2. To be signed by the Applicant(s).

FORM PV-+4
[See rule 31(5)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS ACT, 2001
COUNTER-STATEMENT
In the matter of opposition to the application No. w.ooecooeeenn............. for the registration
of a plant variety having registration No. oooooovveeeeeernn. . published On .oceveeeverievrenans
[/Wel ...........the applicant(s) for registration of the above plant variety
hereby give notice that the following are the grounds on which I/we rely for my/our
counter statement:—

B, et e
I/We admit/disagree with the following daims/allegations/contentions in the
notice of OPPOSILION..werrarsreeeccsennee

All communications in relation to these proceedings may be sent to the following
address in India:—2?
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To
The Registrar
The Plant Varieties Registry

Note.—No Fee:
1. Tnsert the name(s) (in full), address(es) and nationality of the person(s) making this
authorisation.
2. Insert Name(s) {in full), address(es) and nationality of the person(s) authorised.
3. Signature of the applicant or his agent or assignee.

FORM PV-5
[See rule 33(5)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

REQUEST FOR EXTENSION OF TIME

T/WWEL o eev s et sreesmeme s sracasasns e s s ba e senassmsm peanas hereby request for extension of
HIME fOF weeroreererrnererererne MONths under rule 33 for filing notice of opposition/evidence/
counter-statement.

In respect of application No. wvsiriieiceinns

The reasons for making this application is/are follows:—

To .

The Registrar
The Plant Varieties Registry
.\ S

1. Insert the Name {in full), address and nationality of the Applicant.
2. To be signed by the Applicani(s).

FORM PV-6
[See rule 39(1)(b)]
THE PROTECTION OF PLANT VARIETIES AND FARMERY
RIGHTS ACT, 2001
APPLICATION FOR RENEWAL OF REGISTRATION OF PLANT VARIETIES
T/Weliieeeeeieae apply for the renewal of the plant variety registration No.
in respect of the plant VATV eurvancraenarceaasesss ,

having denomination
The notice of renewal of the registration may be sent to the following address in
India:—

Signatture’. . eerrnesneees
To
The Registrar
The Plant Varieties Registry
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1. Insert the full name with surname and address of the applicant(s}.
2. Name of the registered plant variety.
3. Signature of the applicant(s).

FORM PV-7
[See rule 41(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS ACT, 2001

APPLICATION FOR BENEFIT SHARING

L/Wel s , hereby apply that my/our name(s) may be
registered as person(s) entitled to benefit sharing in respect of the plant variety,
registration NO. weeicee

The grounds for my /our being entitled to benefit sharing are given below:

The details of the plant variety in respect of which I/we am/are claiming benefit
sharing are as follows%—

Plant variety, ... of which the registration Number is ...ccoererueeane

And in proof of my/our entitlement to benefit sharing whereof I/we transmit the
accompanying documents ... ...wmevsirons with a certified copy thereof.

My /our address for service in India is? ...
Dated this ...iceceieninns day ofeieeerieiieeens 2| I

To
The Registrar
The Plant Varieties Registry

1. State full name and address as stated in the application for registration.
2. Name (common,/botanical) of the plant variety and crop.

3. Specify the particulars of such documents, giving its date, and parties to the same and
showing how the claim made is substantiated.

4. State the name of the place of the appropriate office of the Plant Variety Registry.
5. Signature of the Applicant or of his agent or assignee.

FORM PV-8
[See rule 42(4)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’
’ RIGHTS ACT, 2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR BENEFIT SHARING

I/Wele e hereby give notice of opposition to the Application for
benefit sharing made by/on behalf of........cccoerrrnrenne and in respect of the registered
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plant variety... oo » registration No. oo, dated ...oveveuen

The grounds on which the said application for benefit sharing is opposed are as
follows:—

In support of my/our opposition, I/we hereby enclose herewith copies of the
following documents:-—

L s s e sttt eeee e on e eseneen e someed
My /our address of service in India iS.neenn..
Dated this ...cecicsivcnceee day of e 20

To
The Registrar
The Plant Varieties Registry

Strike out whichever is inapplicable.
L. Insert the name (in full), address and nationality of the applicant.
2. The name(s) of the person(s) who has filed benefit sharing application.
3. To be signed by the Applicant(s).

FORM PV-9
[See rule 45(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

APPLICATION FOR REGISTRATION AS AN AGENT OR LICENSEE

L/Wek e hereby apply for registration as an agent or licensee
under sub-section (4) of section 28 of the Protection of Plant Varieties and Farmers* Rights
Act, 2001.

I/We hereby declare that I/we am/are an authorised agent or licensee in respect of
the plant variety®........ccomrmeineeec. » registration NO. e, and that [/we am/are
fully eligible to be a registered agent or licensee under section 28 of the Protection of Plant
Varieties and Farmers’ Rights Act, 2001 (53 of 2001} and the rules made therein. Given
below is my/our particulars:—

Name in full beginning with surname (in capital letters). ... orooorvoooovooo.
Address of the place Of residence. ..o mwwiuuceocoeeeeeeeseeeeseeeeeseoeoeoeeeooeo oo

Father's INATIE oottt oo ee oo eoeeeees oo

Nationality....coeveseereenernas
Date and place of birth.....
Occupation in full.............
Principal place of business

A A T
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8. Address of the branch 0ffice, if BNV sttt s s
9. Documents enclosed?

1.

2.

i/we also hereby declare that the information given above are true to the best of my/
our knowledge and belief.

Dated this .ccoeeerreerernecrecrs QY Ofeucenrcreniiceniecne 20iccieeee et

The Registrar
The Plant Varieties Registry

1. Insert Name (in full), address and nationality of the persons entitled to benefit
sharing,.

2. Denomination, variety, registration number and other details of the plant
variety(ies) in respect of which benefit sharing is claimed.

3. Specify the particular?; of such documents, giving its date and parties to the same
and showing how the claim made is substantiated.

4. Full address of the person(s) who has/have the claim for benefit sharing.

5. To be signed by the Applicani(s) or authorised licensee(s) or agent(s) or legal
successor(s) or assignee(s).

FORM PV-10
(See rule 48)

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

APPLICATION FOR VARIATION/CANCELLATION OF THE
TERMS OF REGISTRATION

1/Wel.....oovoeoceereeenen hiereby  declare—

1. that I/We e is/are registered breeder(s)/licensee/agent of the plant
variety registration NO. e,

2. that the registration of the plant variety was done by an order of the Registrar

3. that the grounds for variation or cancellation of the terms of registration are as
follows:—
(@)
(b)

1/We hereby declare that the terms and conditions of the registration certificate may
be cancelled /revised as follows:—

1/We hereby declare that the facts and matter stated herein are true to the best of
my /our knowledge, information and belief.




Form PV-12] The Profection of Plant Varieties and Farmers’ Rights Rules, 2003 85

Dated this ..coeceeeceeeeeeeees day ofoeee, 20

(Signatuare)?
To
The Registrar
The Plant Varieties Registry

1. Insert Name (in full), address and nationality.
2. To be signed by the Breeder or’true Plant Variety Rights Holder(s).

FORM PV-11
{See Tule 49)

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR VARIATION OR
CANCELLATION OF REGISTRATION

I/Wel....occoreveecneenn. hereby give notice of opposition to the application for
variation/cancellation of the terms of the plant variety registration No. oo
dated....coiiinnn for the plant variety.....cococoevennen. , having denomination......oeeeeee.

The grounds on which the said application is opposed are as follows—

1.
2.
3.

My /our address of service in India iS......coremrremmrcmsonmesecien s

Dated this ...coceeiovressereancns day Of e 20 e

{Signature)?
fo
The Registrar
The Plant Varieties Registry

FORM PV-12
(See rule 50)

THE PROTECTION OF PLANT VARIETIES AND FARMERYS
RIGHTS ACT, 2001

APPLICATION OF OFFER TO SURRENDER THE CERTIFICATE
OF REGISTRATION BY THE REGISTERED BREEDER OF
THE PLANT VARIETY

In the matter of plant variety ..o, Of CIOP criirinrercccvinns , having
registration No. .o registered in the name of ..o application is
hereby made by I/We' ... being the registered proprietor(s) or successor of
the registered breeder? of the above mentioned registered plant variety to surrender his
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certificate of registration in circumstances that are stated fully in the accompanying
statement.

All communications relating to this application may be sent at the following address
3

{Signature)?
To
The Registrar
The Plant Varieties Registry
At S

Insert the name(s) of the person making this application.

Strike out whichever is not necessary.

Address of the person making this application.

Signature of the applicant or its agent.

State the name of the place of the appropriate office of the Plant Varieties Registry.

LR e

FORM PV-13
[See rule 51(2}]

THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS ACT, 2001

NOTICE OF OPPOSITION FOR OFFER TO SURRENDER OF
CERTIFICATE OF REGISTRATION OF PLANT VARIETY

In the matter of application for offer to surrender of certificate of registration of plant

G5y Y T 3 1) - OSSR . having registration No. ...ococoreverrmrueneee.
1/We? . who is/are the registered agent or licensee,? hereby give notice of
my intention to oppose the surrender of certificate, notice of which was received by me,
dated the ..o S} ) D21 S sent by the Registrar of Plant
Variety.

The written statement stating the facts and grounds of opposition are as follows:—
4

All communications in relation to these proceedngs may be sent to the following
address in India:—

(Signature)?
To
The Registrar of Plant Variety
The Office of the Plant Varieties Registry
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1. Name of the breeder or the successor of the plant variety making an application for surrender
of plant variety.

2. Name of the opponent making this application.
3. Strike out whichever is not necessary.

4. Written statement sefting out the nature of the opponent’s interest, the facts upon which he
bases his case and the relief, which he seeks. The opponent may furnish any documents upon
which the opponent relies on as annexure to this notice of opposition.

5. Name and address of his principal place of business or residence.
6. Signature of the person making this application for opposition or his agent.
7. State the name of the place of the appropriate office of the Plant Variety Registry.

FORM PV-14
[See vule 51(4)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

NOTICE OF INTENTION TO ATTEND HEARINGS

In the matter of the application made under sectionl......isnciiinns dated
.......................... day  of oo 20 I/ Wl wieeeemee beINE  the
applicant or the opponent® hereby making an application to the Regzstrar to provide an
opportunity of being heard in reference to the above matter. It is requested that the time
and place of the hearing be kindly intimated to me in the following address.

Signature®....menineens
To
The Registrar of Plant Variety
The Office of the Plant Varieties Registry

1. Tnsert particulars such as section No., form No., and also the name of the applicant making
an application for surrender.

. Insert name of the person making this notice.
. Strike out whichever is not necessary.

2,

3

4. Address of the person giving this notice.

5. Signature of person giving the notice or of his agent.
6

. State the name of the place of the appropriate office of the Plant Variety Registry-
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FORM PV-15
(See rule 52)

THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS ACT, 2001

APPLICATION FOR REVOCATION OF THE CERTIFICATE OF

REGISTRATION OF THE PLANT VARIETY REGISTERED UNDER THIS

ACT BY ANY PERSON

In the matter of plant variety.......ccicneens , Of CTOP e , having
regisiration No. ..verivrievrcrannns registered in the name of .oooeeerienecnne, application is
hereby made Dylaieirerine being the ...imimrcneen. %of the abovementioned

registered plant variety for revocation of the certificate on one of the following grounds
and in circumstances that are stand fully in the accompanying statement:

1.

2.

3.

8.

that the grant of certificate of registration has been based on incorrect
information furnished by the applicant.

that the certificate of registration has been granted to a person who is not eligible
for protection under this Act.

that the breeder did not provide the Registrar with such information, documents
or materials as required for registration under this Act.

that the breeder has failed to provide an alternative denomination of the variety
which is the subject-matter of the registration to the Registrar in case where the
earlier denomination of such variety provided to the Registrar is not permissible
for registration under this Act.

that the breeder did not provide the necessary seeds or propagating material to
the person to whom compulsory licence has been issued under section 47
regarding the variety in respect of which registration certificate has been issued
to such breeder.

That the breeder has not complied with the provisions of this Act or rules or
regualtions made thereunder.

That the breeder has failed to comply with the direction of the Authority issued
under this Act.

That the grant of certificate of registration is not in the public interest.

All communications relating to this application may be sent at the following
address:i—

To

The Registrar
The Plant Varieties Aunthority Registry

A

Insert the name of the applicant.

Nature of relationship of the applicant with the registered plaint variety.

Address of the applicant.

Signature of the applicant or his agent.

State the name of the place of the appropriate office of the Plant Varieties Registry.
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FORM PV-16
[See Tule 53(2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

NOTICE OF OPPOSITION TO OPPOSE THE REVOCATION OF
CERTIFICATE OF REGISTRATION OF PLANT VARIETY

In the matter of application for revocation of certificate of registraiion by
.......................... 11/ We2..vuuumerssssssereenn Who i The registered breeder, hereby give notice of
my intention to oppose the revocation of certificate, Of plant VALIELY ..ooreermeusmresrers , of
CEOP wesvrerossorronsmsrsnssss , having registration No. -.... notice of which was received
by me, dated the oo day Of wcrrmcsrmseernens . | N sent by the
Registrar of plant variety.

The written statement stating the facts and grounds of opposition are as follows:—

All communications in relation to these proceedings may be sent to the following
address in India:—

To
‘The Registrar of Plant Variety
The Office of the Plant Variety Registry

1. Name of the person making an application for revocation of plant variety.
2. Name of the registered breeder.

3. Wiitten statement setting out the nature of the opponent’s interest, the facts upon which he
bases his case and the relief, which he seeks. The opponent may furnish any documents upen
which the opponent relies on as annexure to this notice of opposition.

4. Name and address of his principal of business or residence.
5. Signature of the person making this application for opposition or his agent.
6. State the name of the place of the appropriate office of the plant variety registry.

FORM FPV-17
[See rule 53(4)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001
APPLICATION FOR AN OPPORTUNITY OF BEING HEARD
In the matter of the application made under SECHON  wveceraerrrasrescannrees dated
.......................... day of ... . 20. . Y L srereseeree the applicant or
the opponent® hereby making an application to the Registrar to provide an opportunity
of being heard in reference to the above matter. It is requested that the time and place of
the hearing be kindly intimated to me in the following address:—
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Dated this .....ccorceeeeeverienns day of... 20...

Signature.....coovmreerenrennns
To
The Registrar of Plant Variety
The Office of the Plant Varieties Registry

1. Insert particulars such as section No., Form No. and also the name of the applicant making
an application for revocation.

Name of the person making this notice.

Address of the person giving this notice.

Signature of person giving the notice or of his agent.

State the name of the place of the appropriate office of the Plant Variety Registry.
Strike out whichever is not necessary.

ARSI S

FORM PV-18
[See rule 55(2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

APPLICATION BY ANY PERSON FOR CANCELLATION OR CHANGE
OF ANY TERMS OF REGISTRATION OF THE PLANT
VARIETY REGISTERED UNDER THIS ACT

In the matter of plant variety ... , of Crop e . having
registration No. ...c.oveerrerrrrnnene... registered in the name of..oeueeecemnnae application is
hereby made by' .....cermrmmrreen. being the registered breeder or registered agent or

registered licensee? or any other person® of the abovementioned registered plant variety
to cancel or change the terms of registration on any of the following grounds and in
circumstances that are stated fully in the accompanying statement.

1. contravention of the provisions of the Act.

2. failure to observe a condition subject to which such registration certificate is
issued.

All communications relating to this application may be sent at the following
address?—

Dated this .veeereisececee, day of...eeeereerrneecnes |
Signaturet........coeveeane
To
The Registrar
The Plant Varieties Registry
At S

1. insert the name of the person making this application.
2, Strike out whichever is not necessary.
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3. Address of the person making this application.
4. Signature of the person making this application or his agent.
5. State the name of the place of the appropriate office of the Plant Varieties Registry.

FORM FPV-19
(See rule 57)

THE PROTECTION OF PLANT VARIETIES AND FARMERY
RIGHTS ACT, 2001

APPLICATION BY ANY PERSON FOR MAKING, EXPUNGING OR
VARYING THE ENTRY IN THE REGISTER OF PLANT VARIETY

In the matter of plant variely ..o , Of CIOP roeiesrsmnsnnreneceas . having
registration NO. oo registered in the name of ... application is
hereby made byl recinneennn being the registered breeder or registered agent or
registered licensee or any other person? of the above mentioned registered plant variety
for making, expunging or varying the entry in the register of plant variety on any of the
following grounds and in circumstances that are stated fully in the accompanying
statement.

1. absence or omissiom from the register of any eniry.
2. entry made in the register with sufficient cause.

3. entry wrongly remaining in the register.

All communications relating to this application may be sent at the following
address®—

Dated this .vecececeeeccarrarrarans day ofceeraninicenees 20 cererirens

To
The Registrar
The Plant Varieties Registry

Insert the name of the person making this application.

Strike out whichever is not necessary.

Address of the person making this application.

Signature of the person making this application or his agent.

State the name of the place of the appropriate office of the Plant Varieties Registry.

B R
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FORM PV-20
[See rule 59(2)}
THE PROTECTION OF PLANT VARIETIES AND FARMERY
RIGHTS ACT, 2001

NOTICE OF OPPOSITICN FOR EITHER CANCELLATION OR CHANGE
OF CERTIFICATE OF REGISTRATION OR MAKING, EXPUNGING
OR VARYING THE ENTRY IN THE REGISTER OF PLANT
VARIETY BY THE REGISTRAR

In the matter of the notice received dated.....cirnens ) N —— by the
Registrar of plant variety bearing registration NO. wmrmscreecinenns OF CLOP . mieiiereremecienns
I/ Wei e hereby give notice of my intention to oppose®

The written statement stating the facts and the grounds of opposition are as
follows®—

All communications in relation fo these proceedings may be sent to the following
address:—-

To
The Registrar of Plant Variety
The Qffice of the Plant Variety Registry

1. The intention of the Registrar for cancellation or change of certificate of registration or

making, expunging or varying the entry in the register of plant variety.

Name of the person making this natice of opposition.

3. Written statement setting out the natuse of the opponent’s interest, the facts upon which he
bases his case and the relief, which he seeks. The opponent may furnish any decuments upon
which the opponent relies on as annexure to this notice of opposition.

4. Address of the opponent.

Signature of the person giving notice or of his agent

6. State the name of the place of the appropriate office of the Plant Variety Registry.

!”J

o

FORM PV-21
(See rule 60}
THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGIITS ACT, 2001
APPLICATION FOR CORRECTION OF REGISTER BY THE
REGISTERED BREEDER

In the matter of plant variety....... , Of Cropaceene, , having
registration NO. i registered in my name el application is
hereby made by me for making correction to the register of plant varjety on any of the
following ground(s):

1. Correct any error in the Register in the name, address or description of such
breeder or any entry relating to such variety.
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5. Enter in the Register any change in the name, address or description of such
breeder.

3. Cancel the entry in the Register of the variety in respect of which such
application is made; and may make any consequential amendments or alteration
in the certificate of Tegistration and for that purpose requires the certificate of
registration to be produced to him.

All communications relating to this application may be sent at the following address

.......................... v

SIgNAtUIe® oo eeecaecssnssersaess
To
The Registrar
The Plant Varieties Registry

1. Insert the name of the person making this application (registered breeder).

5. Address of the person making this application (registered breeder).

3. Signature of the registered breeder or its agent.

4. State the name of the place of the appropriate office of the Plant Vasieties Registry.

FORM PV-22
{See rule 62)

TIHE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

APPLICATION FOR CORRECTION OF REGISTER BY THE REGISTERED
AGENT OR THE REGISTERED LICENSEE

In the matter of plant varfety...oomomen. . Of  CTOP.ceiemrmmscacmsssenense , having
registration NO. e , registered in the name of application 1s
hereby made byl being the registered licensee/ registered agent® of the

above-mentioned registered plant variety to make correction on any of the following

o

grounds and in circumstances that are stated fully in the accompanying staternent.

1. correct any €rror.
2. enter any change, in the name, address or description of the registered agent.
3. enter any change, in the name, address or description of the registered Yjcensee.

All communications relating to this application may be sent at the following
address:—

Signaturet.. o mresseneee
To
The Registrar
The Plant Varieties Registry
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L Insert the name of the person making this application,
2. Strike out whichever is not applicable.

3. Reasons of making this application, i.., either to correct any error or enter any change, in the
name, addzess or description of the applicant.

4. Address of the person making this application.
3. Signature of the applicant.
6. State the name of the place of the appropriate oftice of the Plant Varieties Registry.

FORM PV-23
(See rule 62)

THE PROTECTION QF PLANT VARIETIES AND FARMERY
RIGHTS ACT, 2001

ALTERATION OF DENOMINATION

L/t evemeeeeeeeee oo hereby request to add/delete/
alter the denomination of a registered variety ..., Of €ropeeca.n, .
having registration No. ..u.ccevovevrveour.., published on ..o ...

The existing denomination is........coo....... The denomination when aitered will
APPEAr aS...eccvrrmcrirnnn.

All notices, requisitions and communication relating thereto may be sent to the
following address:—

Signature®.......oeeieeann.
To

The Registrar
The Plant Varieties Registry

Strike off whichever it inapplicable,

L. Insert the Name(s) (in full), address{es} and Nationality of the breeder /his legal
representative/assignee.

[

Signature and Name of the person(s), with official seal, if any, making this
application.

FORM Pv-24
[See rule 65(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’
RIGHTS ACT, 2001

NOTICE OF OPPOSITION TO THE ALTERATION IN DENOMINATION

LWt tsceceemeessstseoeserareeeeeeeees oo hereby give notice of opposition,
to the proposed change in the denomination of registered plant variety.....cooveene..., of
the Cropu ., having registration No.2 ..o , pubiished on

.......................... for the following reason(s)—
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To

The Registrar
The Plant Varieties Registry

1. Name, address and nationality of the person(s) filing notice of opposition.
2. Registration number as advertised.
3. Signature and Name, with official seal, if any, of the person{s) filing Notice of Opposition.

FORM PV-25
[See rule 66(2)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS’
RIGHTS ACT, 2001
APPLICATION FOR COMPENSATION

T/ INEL e ceetee s era e vttt am e s st s an ot her by request that I/we may be
compensated in respect of the plant variety ... of the CrOP.rrreireeenenns ..
having registration NoO. .ovencsineccnens and denomination....eeeessiraes , for failure of

propagating material to perform as per stipulated expectation under given conditions.

In support of my/our entitlement to compensation, 1/we are enclosing the following
evidence(sy¥:—

To
The Authority,
The Protection of Plant Varieties and Farmers” Rights

1. Insert name (in full), address and nationality of persons making request for
compensation.

2. Specify the particulars of evidences showing how ihe claim made is
substantiated.

3. To be signed by the Applicant{s) alongwith the name(s), and official seai, if any.
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FORM PV-26
[See rule 67(2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS'
RIGHTS ACT, 2001

NOTICE OF OPTOSITION TO AN APPLICATION FOR COMPENSATION

L/ Wl ncnise st hereby give notice of opposition to the
application for compensation made by/on behalf 0f....oceoeeeeee.. in respect of the
registered plant variety ... Of CRUP . ieimirenissire e , having registration No.
.......................... dated ...

The grounds on which the said application for compensation is opposed are as
follows:—

1.
2.
3.

In support of my/our opposition, I/we hereby enclose herewith certified copies of
the following documents:—

1.
2

3.
My /our address of service in India is—

The Authority,
The Protection of Plant Varieties and Farmers’ Rights

Strike off whichever is inapplicable.

1. Insert the name (in full), address and nationality of the applicant.

2. The Name(s) of the person(s} who has filed an application for compensation.
3. To be signed by the Applicani(s).

FORM PV-27
[See rule 68(2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR COMPENSATION

T/WEL s enesmamssssessesnesenns hereby give notice of opposition to the
application for compensation made by/on behalf Of........vireen in
respect of the registered plant variety.......iucimeee Of CIOPuccersisnssnsienns, NAVINg

registration No. .ccoeiecciiccenae dated .o
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The grounds on which the said application for compensation is opposed are as
follows:—

Signature® e
To
The Authority,
The Protection of Plant Varieties and Farmers’ Rights

Strike off which ever is inapplicable.
1. Insert the name (in full), address and nationality of the applicant.
 The Name(s) of the person(s) who has filed an application for compensation.

i
3. To be signed by the Applicani(s).

FORM PV-28
[See rule 71(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001

GRANT OF COMPULSORY LICENCE

T/WEb. ot smssrsas s hereby apply for the grant of compulsory
licence for plant variety ... , Of CLOP woornrnireremssntieenes , having registration No.
ermeeeeecbasronsae i , published on . on the following grounds, namely:—

1. the reasonable requirements of the public for seeds or other propagating
material of the variety have not been satistied.

7. the seeds or propagating material of the variety not available to the public at
reasonable price.

The documentary evidence in support of my/our interest and the facts stated above
and copies thereof are herewith enclosed:—

i T TT LT T TPV ER ST LR IR LERELELEL AL S bt

1/We declare that the facts and matters stated herein are true to the best of my/our
knowledge, information and belief.



>
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My /Our address for service in India is—

The Authority,
The Protection of Plant Varieties and Farmers’ Rights

Stike off whichever is inapplicable.
1. State the name (in full), address and nationality of the Applicant(s).

2. To be signed by applicant(s) or if the applicant(s) is/are absent from India by authorised
patent agent.

FORM PV-29
[See rule 71(6)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’
RIGHTS ACT, 2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR
COMPULSORY LICENCE

I/Wel, - hereby give notice of opposition to the
application for compulsory licence made by/on behalf ofa............
in respect of the registered plant vatiety.....co.coereron. of CTOP.cvrrneerrsnreee , having
registration NO. ...cvrevvecceneceanrnes dated ....ciicrreein

The grounds on which the said application for compensation is opposed are as
follows:—

3 e : trremsnasns e e nas s eens .

In support of my/our opposition, I/we hereby enclose herewith certified copies of
the following documents:—

Dated this .......cocceerrrnne. day of. . 20.

The Authority,
‘The Protection of Plant Varieties and Farmers’ Rights
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Strike off whichever is inapplicable.

1. Imsert the name (in full), address and nationality of the applicant.

2. The Name(s) of the person(s) who has filed an application for compulsory license.
3. To be signed by the Applicant(s).

FORM PV-30
[See rule 73(1)]
THE PROTECTION OF PLANT VARIETIES AND FARMERY
RIGHTS ACT, 2001
AN APPLICATION FOR REVOCATION OF COMPULSORY LICENCE
L/ WELiaorreeereecereessssssesmsmsessssinsssnenns. NETEDY Tequest for revocation of compulsory
licence  granted  EO%..eercrcorrness i s in respect of  plant
.......................... , having registration NO. .riiiimiinnienss
, for the following reasons:
1. Violation of terms and conditions of compulsory licence.
2. Inappropriate to continue licence in public interest.
The certified copies of all the documents are enclosed here with in support of my/
our grounds for revocation.
1/We declare that the facts and matters stated herein are true to best of my/our
knowledge, information and belief.
My /Our address for service in India is—

Dated this ..ciecieceneee G8Y Ofivinrincriencnns

To
The Authority,
The Protection of Plant Varieties and Farmers’ Rights

Strike off whichever is inapplicable.

1. Insert the name (in full), address and nationality of the applicant.

2. The Name(s), address and nationality of the person(s), who has been granted compulsory
license.

3. To be signed by the Applicant(s).

FORM FPV-31
[See rule 73(3)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS’
RIGHTS ACT, 2001
NOTICE OF OPPOSITION TO AN APPLICATION FOR REVOCATION

[/Weli it rasarenens hereby give notice of opposition to the
application for revocation for grant of compulsory license made by/on behalf
Of2 st sra s renr s e e in respect of the registered plant variety

o & ()« SRR , having registration No. .oevcvcvcecrirncinnns dated e
The grounds on which the said application for the revocation of grant of compulsory
licence is opposed are as follows:—
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My /our address of service in India is—

To
The Authority,
The Protection of Plant Varieties and Farmers’ Rights

Strike off whichever is inapplicable.

1. Insert the name (in full), address and nationality of the applicant licensee.
2. The Name(s) of the person(s) who has filed an application for revocation.
3. To be signed by the Applicant(s).

FORM PV-32
[See rule 75{1)]
THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001
FORM OF AUTHORISATION TO INSTITUTE SUIT

In the matter of plant variety.....ome, , Of CTOP.riercrenrinnes ., having
registration NG .ecereeceeencenes . published on v, ,

T WL ettt sae st et hereby authorise?. .
to act on my/our behalf in connection WIS, it ecn ettt and request

that all notices, requisitions and communications relating thereto may be sent to such
agent/licensee at the above address.
[/We hereby revoke all previous authorisations, if any made, in respect of the same
matter or proceedings.
Dated this .cceecvereerirenceens day ofeee 20,
Signaturet...oericieeens
{Name and official seal if any})
To
The Registrar
The Plant Varieties Registry

Strike off whichever is inapplicable

1. Insert the Name (in full), address and nationality of the applicant.

2. Insert the Name (in full), address and nationality of the registered agent/licensee.

3. State the particular matter or proceeding for which the authorisation has been given.
4. To be signed by the applicant(s).

FORM PV-33
(Sez rule 76)
THE PROTECTION OF PLANT VARIETIES AND FARMERS
RIGHTS ACT, 2001
REQUEST FOR CERTIFIED COPIES OF ENTRIES IN THE PLANT
VARIETIES REGISTER OR FOR INSPECTION OF SUCH ENTRY

In the matter of plant variety ... ; Of CIOD miimsmcrrnscirennens . having
registration NO. wovvivricensscrnenane , published on .

L/WEb s hereby request you to furnish me/us with a
certified COPY Of o meseseseseenenee and to send the certified copy on address

given above.
I/We hereby request you to allow me/us to inspect entries/document....o.ooevereeeureees
in respect of the above plant variety.
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The purpose for which the certified copy of the entry(ies)/document is required is
as follows:—

Dated- this .................... day of............ 20.

To
(1) The Registrar
The Plant Varieties Registry.
{2) The Authority
Plani Varieties and Farmers’ Rights Authority

Strike off whichever is inapplicable

1. Insert the Name (in full), address and nationality of the applicant.

2. Signature of the applicant.

3. State the particular maiter or proceeding for which the authorisation has been given.
4. To be signed by the applicant(s).

FORM O-1
(See rule 30)
GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
ADVERTISEMENT OF ACCEPTED APPLICATION FOR REGISTRATION

Application NO. weeverercenissrrnen filed ON e | 23 AR or on
behalf Of M2 sisscsssmsmressssssaneisssisansinnns for new plant varjety/extant variety/
farmers, variety essentially derived variety ... s Of CTOPciciiinnsinns ,
having denomination ... , the specification including its drawing and or

photograph(s) of which are given below, has been accepted and given registration
SaTED 1] ol JEU 153 2 RO

The convention application no. ... . in respect of the said variety has
been filed ON .overevrvereerrerronenns R £

Appropriate office for the opposition of proceeding under rule 29, of the Protection
of Plant Varieties and Farmer’s Rights, 2003, Rules i5% ..o orerrrsresens

1. Name (in [ull), address/service address (with registration number, if applicable) and
nationality of the applicant.

2. Name (in full), address and nationality of the breeder {in case applicant in not the breeder).

Name of the convention country.

4. Name of the Office,

w

FORM O-2
{See rules 36 and 37)
GOVERNMENT OF INDIA, PLANT VARIETY REGISTRY
CERTIFICATE OF REGISTRATION

LT - T T — has declared that he has developed ...ceveercrenereneane plant
variety/essentially derived plant variety and that he is the true breeder thereof (or the
legal representative or assignee of the true breeder) and that he is entitled to a plant
variety right on the said variety, having regard to the provisions of the Protection of Plant
Varieties and Farmer’s Right Act, 2001 and that there is no objection to the registration
of plant variety in favour of him.

And whereas he has, by an application, requested that registration of plant variety/
essentially derived plant variety may be allowed to him for the said plant Variety;
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And whereas he has, by and in his application, particularly described the various
distinctive features and mentioned the denomination of the said plant variety;

Now, these presents that the above said applicant (including his legal representatives
and assignees or any of them) shall, subject to the provisions of the Protection of Plant
Varieties and Farmers Rights Act, 2001 and the conditions specified in section 47 of the
said Act, and to the conditions and provisions specified by any other law for the time
being in force, have the exclusive right to produce, sell, market, distribute, import or
export the variety for a term Of.....coeee. years from the .eeeeoooeenn day
Of e P20 NV and of authorising any other person to do so, subject to the
conditions that the validity of this registration is not guaranteed and that the fee
prescribed for the continuance of this registration are duly paid.

In witness thereof, the Registrar Has caused this registration to be sealed as of the

.......................... day of cereceeeenceries 200

Seal and Signature of the Registrar,

Plant Varieties Registry

Date of Granto..cceeen

Note.—The fees for maintenance of this registration, if it is to be maintained, will fall

due Ofeeeeeeeeeeaes day of e and on the same dav in every year
thereafter.

FORM O-3

{See rule 38)
GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
NOTICE OF NON-COMPLETION OF REGISTRATION
Application NO. .woeoeceiccnreennees dated .o
Notice is hereby given under rule 38 of the Protection of Plant Varieties and Farmers
Rights Rules, 2003 that the registration of the plant variety, in respect of which
application was made on the ......cccccovevveene day of <o 20 . has not been
completed by reason of default on the part of the applicant. The applicant is directed to
complete the following requirement(s) within a period of 30 days from the date of the
receipt of this Notice—
B e e e R R e es s s rm e mnasenans
B b e s s ek r AR st b e e et et e ea et eneetb et st eremreeeene e
Unless all the above requirements are met within thirty days of the receipt of this
notice, the application shall be treated as abandoned.

Dated this....cooeevercesennns day of.ceeece 20 s et et e et e s
Seal and Signature of the Registrar
Plant Varieties Registry

FORM O-4
(See rule 44)
GOVERNMENT OF INDIA, PROTECTION OF PLANT VARIETIES AND
FARMERS RIGHTS AUTHQRITY
REFERENCE FOR RECOVERY OF BENEFIT SHARING AMOUNT

To

Reference Case NO. wooeeeceecerenn,

Whereas ......ccovvcveiieene has/have been asked wide Order dated .ovmvcecversesnnnn.. to
deposit an amount of Rs. ....coccooeun.....a5 Benefit sharing amount, determined by this

Authority vide the same Order issued in respect of benefit sharing application No.
.......................... , with the National Gene Fund under the provisions of section 26(6).
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And  whereas the said  PerSON(S) oo, - R/o
.................................................... has/have defaulted or failed to deposit the said benefit
sharing amount for the last ....ooeorveennneenn., and whereas the said person(s) reside(s)/
carries on his/their work at.................. seseeeery Which {5 within your jurisdiction.

In view of the above-mentioned default on the part of the person(s) named herein,
a reference is being made herein to your office to collect the above mentioned amount of
benefit sharing as an arrear of land revenue under the provisions of the .....e............

The amount realised as an arrear of land, revenue, pursuant to this reference, js
required to be deposited with the National Gene Fund established under the Protection
of Plant Varieties and Farmers’ Rights Act, 2001 within a period of three months after
realisation of the said amount.
Dated this....c...eeceneenc day ofcaces 20...

Signature with seal of the Authority

FORM 0O-5
(See rule 47)
GOVERNMENT OF INDIA THE REGISTRAR OR PLANT VARIETIES
CERTIFICATE OF REGISTRATION OF AGENT OR LICENCEE

NO.eenn.

This is to' ceftify that Shri/Smt/Ms.....coo.... R/Ocrnann., has/have been
registered as an agent/licensee in respect of plant variety(ies). ... v OF
L 107 s N, -, Tegistration Now.. ... on this.....ccneeenene day of.....ccrmemne.. 20...

This Certificate shall, however, be subject to the terms and conditions stipulated in

the contract in respect of the above mentioned registered plant variety(ies).
Seal and Signature of the Registrar
Plant Varieties Registry

FORM O-6
(See rule 49}
GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
NOTICE UNDER SECTION 28

Notice No...ooeeconoe..

Application No. ............. In respect of the plant varieties registration No.............
Whereas........uu....... has/have filed an application for variation/cancellation of the
terms of the registration certificate No......ou.......... in respect of the plant variety.........cco.......

of Crop..ciceenes . having denomination...................

In view of the above, you are hereby notified to file opposition to the said
application(s) with necessary documents within a period of three months from the receipt
of this notice, failing which the said application shall be disposed of accordingly.
Dated this........eocoen.r day ofeeceniceees 20....

Seal and Signature of Registrar
Plant Varieties Registry

FORM O-7
[See rule 51(1)]

NOTICE OF THE OFFER TC SURRENDER THE CERTIFICATE OF
REGISTRATION BY THE BREEDER OF THE PLANT VARIETY
REGISTERED UNDER THIS ACT UNDER SECTION 33(2)

BY THE REGISTRAR

Registrar of Plant Variety hereby serves upon a notice to the registered agent and/
or registered licensee of the application received under section 33(1).
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Copy of the application along with the accompanying statement received by the
Registrar is annexed herewith.

If any person notified hereby, intends to oppose the surrender of certificate of
registration, shall within 3 months of the receipt of this notification may oppose in the
prescribed manner.

Dated this...ueeeseee day ofcisiennin20u.
To

(3) The Registered Agent

At?

(4) The Registered Licensee

Ag?

Strike out whichever is not necessary.
1. Signature of the Registrar of Plant Variety or the duly authorized person.
2. Insert the name and address of the registered agent and/or the registered licensee

FORM O-8
[See Tule 53 (1)1
NOTICE OF THE APPLICATION FOR REVOCATION OF THE
CERTIFICATE OF REGISTRATION OF THE PLANT VARIETY REGISTERED
UNDER THIS ACT BY ANY PERSON UNDER SECTION 34

Authority of Plant Variety hereby serves upon a notice to the registered breeder of
the application received under section 34.

Copy of the application along with the accompanying statement received by the
Registrar is annexed herewith.

If any person notified hereby, intends to oppose the revocation of certificate of
registration, shall within 3 months of the receipt of this notification may oppose in the
prescribed manner.
Dated thiS...ceveeernene day of.eiinens 20....
To

The Registered Breeder

At?

1. Signature of the Chairman of the Authority or the duly authorized person.
2. Insert the name and address of the registered breeder and/or registered agent and/or the

registered licensee.

FORM 0-9
[See rule 59 (1)]

NOTICE OF THE REGISTRAR FOR EITHER CANCELLATION OR CHANGE
OF CERTIFICATE OF REGISTRATION OR MAKING, EXPUNGING OR
VARYING THE ENTRY IN THE REGISTER OF PLANT VARIETY

In the matter of plant variety registration NOw.ociiiennnn of CrOp..orrerreccen-
reg15tered in the name of...eecennnec Notice is hereby served by the Registrar of Plant
Variety in the event the Registrar intends to do the following change{s) or correction(s)
and in circumstances that are stated fully in the accompanying statement.

1. cancellation the certificate of registration.
2. changing the certificate of registration.
3. making, expunging or varying the entry in the Register of Plant Variety.

Dated this.....eeeeerereerses day of i 20....
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To
D. Registered Breeder At?
E. Registered Agent At*
F. Registered Licensee A’

1. Signature of the Registrar of Plant variety or the duly authorized person.
2. State the name and address.

FORM O-10
[See rule 63(1)]
NOTICE OF APPLICATION FOR CORRECTION OF REGISTER BY THE

REGISTERED AGENT OR THE REGISTERED LICENSEE
UNDER SECTION 37(2)

Registrar of Plant Variety hereby serves upon a notice to the registered breeder of the
application received under section 37(2).

Copy of the application along with the accompanying statement received by the
Registrar is annexed herewith.
Dated thiS....cccisrsemesnes day ofiimins 20....

To
(A) The Registered Breeder At?

1. Signature of the Registrar of plant variety of the duly authorized persor.
2, Insert the name and address.

FORM 0O-11
(See rule 65)
GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
ALTERATION IN DENOMINATION

Plant Variety.....comoines Of CLOPmrrinrenrcsssianens having registration NOw.recrnene
dated....conermeenns
Notice is hereby given that an application to alter the denomination of plant
VALTEtY crvneeessrnessensesens of  CTOPaiiirrssnns having  registration = NOw.
Aated ercnresmsrenercons Wwas MAdE DYecrsrrrctisemececmssssenssreses o) POV
The altered denomination as given below has been allowed.
Dated this....ccomimsnrees day Of e 20
Seal and Signature of the Authority
Protection of Plant Varieties and
Farmers’ Rights Authority
FORM 0O-12

GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
NOTICE FOR COMPENSATION TOWARDS COMMUNITIES’ RIGHTS
Plant variety.....coe- of CrOP.cmeressrrecsisnnns having Registration NOuemrerimrereraraness
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Notice is hereby given that the claims have been received from
.................................................................. towards the contribution made by him/them, in
the evolution of the above plant variety. The breeder/his registered agent/legal
representative/assignee is directed to file any objection to such claimf{s) within three
months from the date of this notice.

He shall substantiate his objections to the claims by providing authenticated
evidences.

He shall be given opportunity of being heard if so desired.

Dated this.......oeeeeee... day of..conennne 20....
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MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture, Cooperation and Farmers Welfare)
NOTIFICATION
New Delhi, the 19th January, 2021

G.S.R. 34(E).—In exercise of the powers conferred by section 96 of the Protection of Plant
Varteties and Farmers Rights Act, 2001 (53 of 2001), the Central Goverfiment hereby makes the following
rules further to amend the Protection of Plant Varicties and Farmers’ Rights Rules, 2003, namely:-

I. (1) These rules may be called the Protection of Plant Varieties and Farmers’ Rights (Second
Amendment) Rules, 2020.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Protection of Plant Varieties and Farmers® Rights Rules, 2003 (hereinafter referred to as the
said rules), in rule 19,- .

(1) In sub-rule (2), -
(a) inthe opening portion, the word “absorption” shall be omitted;
(b) in Clause (b),-

() in sub-clause (ii), for the words “in the pay matrix:”, the words “in the pay
matrix; and”, shall be substituted; '

(I)  after sub-clause (ii), the following sub-clause shall be inserted, namely:-

“(i11) possessing educational qualifications as specified in sub-clause (ii) of
clause (a).”.
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3.

Note :

In the said rules, after sub-rule (4), the following sub-rule shall be inserted, namely:-

“The composition of Selection Committee for appointment to the post of Registrar General shall be
as under:-

(1)  Secretary, Department of Agriculture, Co-operation & Farmers® Welfare- Chairman
(i1) Chairperson, Protection of Plant Varietics and Farmers Rights Authority- Member
(iii) Secretary, Department of Bio-Technology- Member
(iv) Secretary, Department of Agriculture Research and Education- Member

[F. No. 2-1/2020-SD.V1
ASHWANI KUMAR, Jt. Secy.

The principal rules were published in the Gazette of India vide number G.S.R. 738(E) dated the
12th Scptember, 2003 and subsequently amended vide number G.S.R. 843(E) dated the
30th December, 2004, G.S.R. 731(E), dated the 14th October, 2008, G.S.R. 31%E), dated the
11th May, 2009, G.S.R. 783(E), dated the 27th October, 2009, G.S.R. 901(E), dated the
I'7th December, 2009, G.S.R. 949(E), dated the 3rd December, 2010, G.S.R. 900(E), dated the
17th December 2012, G.S.R. 901(E), dated the 17th December, 2012, G.S.R. 902(E), dated the
17th December, 2012, G.S.R. 115(E), dated the 20th February, 2013, G.S.R. 496(E), dated the
15th June, 2015, G.S.R. 863(E), dated the 20th November, 2019 and G.S.R. 495(E), dated the
7th August, 2020.
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MINISTRY OF AGRICULTURE AND FARMERS WELFARE

(Department of Agriculture And Farmers Welfare)

NOTIFICATION
New Delhi, the 27" June, 2025

G.S.R. 440(E).— In exercise of the powers conferred by section 96 of the Protection of Plant
Varieties and Farmers’ Rights Act, 2001 (53 of 2001) read with section 22 of the General Clauses Act, 1897
(10 of 1897), the Central Government hereby makes the following rules further to amend the Protection of
Plant Varieties and Farmers’ Rights Rules, 2003 namely:-

1. Short title and commencement.- (1) These Rules may be called the Protection of
Plant Varieties and Farmers’ Rights (Amendment) Rules, 2025.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Protection of Plant Varieties and Farmers’ Rights Rules, 2003 (hereinafter referred to as the
principal rules), for rule 20, the following rules shall be substituted, namely:-

""20. The method of appointment of officers and other employees of the Authority.- (1) The Authority
shall recruit and make appointments to the posts of officers specified in the Fourth Schedule annexed to these
rules.

(2) The number of posts, their classification and their pay level attached thereto shall be as per the
service conditions specified in the Seventh Schedule annexed to these rules.

20A. Initial Constitution.- (1) Personnel holding the posts specified in Column (1) of

the Seventh Schedule, immediately before the commencement of these rules on a regular basis shall be
deemed to have been appointed under the provisions of these rules.

(2) The regular continuous service of personnel referred in sub-rule (1) in the respective grade
immediately before the commencement of these rules shall count for the purpose of the probation period,
qualifying service for promotion, confirmation and pension in the service.”.

3. In the principal rules, for the Fourth Schedule the following Schedule shall be substituted, namely: -

“FOURTH SCHEDULE
[See rule 20(1)]
Serial Name of Post Number | Equivalent post Pay Level
Number of Post under the
Central
Government

1. Financial Advisor 1 Director Level-13 (Rs. 123100-215900)

2. Joint Registrar 2 Deputy Level-12 (Rs. 78800-209200)
Secretary
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3. Legal Advisor 2 Under Secretary Level-11 (Rs. 67700-208700)

4. Deputy Registrar 3 Under Secretary Level-11 (Rs. 67700-208700)

5. Deputy Director 1 Under Secretary Level-11 (Rs. 67700-208700)

(Admin.)

6. Plant Variety Examiner 6 Assistant Level-7 (Rs. 44900-142400)

7. Technical Assistant 5 Technical Level-6 (Rs. 35400-112400)
Assistant

8. Computer Assistant 5 Technical Level-6 (Rs. 35400-112400)
Assistant

9. Executive Assistant 5 Technical Level-6 (Rs. 35400-112400)
(Administration) Assistant

10. Accountant 2 Technical Level-6 (Rs. 35400-112400)
Assistant

4. In the principal rules, after the Sixth Schedule, the following Schedule shall be inserted, namely:-

“SEVENTH SCHEDULE
[See Rule 20(2)]
Name of | Number Classificati| Level inthe | Whether Age limit for direct-recruits.
post. of posts. | on. Pay Matrix. | selection or
non-
selection
post.
1) ) @) (4) (%) (6)
Financial 01(2025). | Group Level-13 Not Not exceeding fifty years
Advisor. A (Rs. 123100- | applicable | Note 1: Relaxable for Government servant
Non- 215900) upto five years in accordance with the
Gazetted instruction or orders issued by the Central
Government.
Note: The crucial date for determining the
age limit shall be the closing date of receipt
of application from candidates in India (and
not the closing date prescribed for those in
Assam, Meghalaya, Arunachal Pradesh,
Mizoram, Manipur, Nagaland, Tripura,
Sikkim, Union Territory of Ladakh, Lahaul
& Spiti district and Pangi Sub Division of
Chamba district of Himachal Pradesh,
Andaman & Nicobar Islands, Lakshadweep
and Jammu and Kashmir.
Educational and other | Whether age and | Period of | Method of recruitment whether by direct
qualification required for direct | educational probation, if | recruitment or by promotion or by
recruits. qualifications any. deputation or transfer or absorption and
prescribed for percentage of the posts to be filled by
direct recruits will various methods.
apply in the case
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of promotes or
deputations.

(") (8)

(9) (10)

Essential: Master Degree in| As per column
Commerce or Finance or | (10) in case of
Chartered Accountant or Cost | deputation.

and Works Accountant or Mater
of Business Administration
(Finance) from a recognized
University or equivalent with at
least twelve years of experience
in Group ‘A’ or equivalent grade
in finance or accounts of the
(Central or State or Union
Territories or Autonomous
organization or Semi
Government  organization or
Public Sector Undertaking.

for Direct | deputation.

recruitment quota by the

One year By direct recruitment, failing which by

Recruitment | Note:  Vacancies cause under direct

incumbent being

away on deputation or long illness or study
leave or under other circumstances for one
year or more may be filled on deputation
basis as per Column (11).

In case of recruitment by promotion or deputation
or absorption grades from which promotion or
deputation or absorption to be made

If a Departmental Promotion or
Selection Committee exists, what is
the composition

Circumstances
in which Union
Public Service
Commission is
to be consulted

in making
recruitment
(11) (12) (13)
Deputation: Officers from the Central or State | Departmental Selection or

Government or Union territories or Autonomous
Organisation or Semi-Government or Statutory
Organisation or Public Sector Undertaking:

(a)(i) holding analogous post on regular basis in the
parent cadre or Department; or

(ii) having five years of service in the grade rendered
after appointment thereto on a regular basis in pay
level-12 (Rs. 78800-209200) in the pay matrix or
equivalent in the parent cadre or Department or

(iii) having ten years of service in the grade rendered
after appointment thereto on a regular basis in pay
level-11 (Rs. 67700-208700) in the pay matrix or
equivalent in the parent cadre or Department and

(b) possessing the educational qualification specified
for direct recruitment under column (7).

Note 1: The maximum age limit for appointment by
deputation shall be not exceeding fifty-six years as
on the closing date of receipt of applications.

Note 2: Period of deputation including period of
deputation (including short term contract) in another
ex-cadre post held immediately preceding this
appointment in the same or some other organization
or department shall not ordinarily exceed five years.

Confirmation Committee consisting of
(for  considering  selection and
confirmation):-

(1) Registrar- General, PPVFRA
- Chairman;

(2) Person, not below the rank of Joint
Secretary to the Government of India to
be nominated by Chairperson,
PPVFRA - Member;

(3) Two experts not below the rank of
Director in pay level-13 to be
nominated by Chairperson, PPVFRA
- Members.

Not applicable

@) O ] ® | @ | ® | ©)
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Deputy Director 01(2025). | Group ‘A’ | Level-11 Not Not exceeding forty-five years.
(Administration) Non- (Rs. applicable | (Note 1: Relaxable for Government
Gazetted. 67700- servant up to five years in accordance
208700) with the instruction or orders issued
by the Central Government
Note 2: The crucial date for
determining the age-limit shall be the
closing date of receipt of application
from candidates in India and not the
closing date prescribed for those in
Assam,  Meghalaya,  Arunachal
Pradesh, Mizoram Manipur,
Nagaland, Tripura, Sikkim, Union
Territory of Ladakh, Lahaul & Spiti
district and Pangi Sub Division of
Chamba district of Himachal Pradesh,
Andaman &  Nicobar Islands,
Lakshadweep and Jammu and
Kashmir.
() (8) 9) (10)
Essential: Master degree in any discipline from | Not Two years | By deputation failing
recognized University with working knowledge of | applicable which by direct
Computer with at least ten years of experience in the field recruitment.
of administration or establishment or vigilance or
procurement in the Central or State or Union Territories
or Autonomous organization or Semi Government
organization or Public Sector Undertaking out of which
at least,-
(i) having five years of service in the grade rendered after
appointment thereto on a regular basis in pay level-10
(Rs. 56100-177500) of the pay matrix or equivalent in the
parent cadre or Department; or
(ii) having seven years of service in the grade rendered
after appointment thereto on a regular basis in pay level-
9 (Rs. 53100-167800) of the pay matrix or equivalent in
the parent cadre or Department or
(iii) having eight years of service in the grade rendered
after appointment thereto on a regular basis in pay level-
8 (Rs. 47600-151100) of the pay matrix or equivalent in
the parent cadre or Department.
(12) (12) (13)
Deputation: Departmental Selection or | Not
Officers from the Central or State Government or Union | Confirmation Committee consisting | applicable

Territories or  Autonomous Organization or
Government or Statutory Organization or
Undertaking:

(a)(i) holding analogous post on regular basis in the parent

cadre or Department; or

(ii) having five years of service in the grade rendered after
appointment thereto on a regular basis in pay level-10 (Rs.

Semi-
Public Sector

- Chairman;

of

of (for considering selection and
confirmation):-

(1) Registrar- General, PPVFRA

(2) An Officer not below the rank of
Joint Secretary to the Government
India to be nominated by
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56100-177500) of the pay matrix or equivalent in the parent | Chairperson, PPVFRA-
cadre or Department; or Member;
(iii) having seven years of service in the grade rendered after | (3) Two experts not below the rank
appointment thereto on a regular basis in pay level-9 (Rs. | of Director in pay level-13 to be
53100-167800) of the pay matrix or equivalent in the parent | nominated by Chairperson,
cadre or Department or PPVFRA- Members.
(iv) having eight years of service in the grade rendered after
appointment thereto on a regular basis in pay level-8 (Rs.
47600-151100) of the pay matrix or equivalent in the parent
cadre or Department
(b) possessing the educational qualification prescribed for
direct recruitment under column (7)
Note 1: The maximum age-limit for appointment by
deputation shall be not exceeding fifty-six years as on the
closing date of receipt of applications.
Note 2: Period of deputation including period of deputation
(including short term contract) in another ex-cadre post held
immediately preceding this appointment in the same or some
other organization or department shall ordinarily not exceed
three years.
1) ) (©) (4) (%) (6)
Plant Variety | 06 Group ‘B’ Level-7 Not Not exceeding thirty-five years.
Examiner. | o025) Non- (Rs. applicable | Note 1: Relaxable for Government servants
. Gazetted. 44900- upto five vyears in accordance with the
142400) instruction or orders issued by the Central
Government.
Note 2: The crucial date for determining the
age limit shall be the closing date of receipt of
application from candidates in India and not the
closing date prescribed for those in Assam,
Meghalaya, Arunachal Pradesh, Mizoram
Manipur, Nagaland, Tripura, Sikkim, Union
Territory of Ladakh, Lahaul & Spiti district and
Pangi Sub Division of Chamba district of
Himachal Pradesh, Andaman & Nicobar
Islands, Lakshadweep and Jammu and
Kashmir.
(7 (8) (9) (10)
Essential: Master Degree in Agriculture | Not Two years | Fifty per cent by promotion failing which
with specialization in Genetics and Plant | applicable. | for direct | by deputation and fifty percent by direct
Breeding or Genetics or  Agricultural recruits. | recruitment

Botany or Seed Science and Technology
or Seed Technology or Plant Genetics
Resources or Master Degree in Forestry or
Horticulture or Plant Biotechnology or
Plant Molecular Biology and
Biotechnology with specialization in Plant
Breeding and Genetics or Master degree in
Botany with specialization in Bio-
systematics.

Note: Vacancies caused under direct
recruitment quota by the incumbent
being away on deputation or long illness
or study leave or under other
circumstances for one year or more may
be filled on deputation basis as specified
in Column (11).
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Desirable:

(i) Doctorate Degree from recognized
University.

(if) Three years experience in relevant
field.

(1) (12) (13)
Promotion: Departmental Promotion or
Technical Assistant having five years regular service in | Confirmation Committee consisting of ( Not
the Pay Level-6 (Rs. 35400-112400) for considering promotion, selectionand | - applicable

Deputation:

Officers from the Central or State Government or
Union Territories or Autonomous Organization or
Semi-Government or Statutory Organization or Public
Sector Undertaking:

(@)(i) holding analogous post on regular basis in the
parent cadre or Department; or

confirmation):-
(1)Registrar, PPVFRA- Chairman;

(2) An Officer not below the rank of
Deputy Secretary to be nominated by
Chairperson, PPVFRA- Member;

(3) Two experts not below the rank of
Deputy Secretary to be nominated by

(ii) having five years of service in the grade rendered &Z&;:}rg::ss.on, PPVFRA

after appointment thereto on a regular basis in pay level-

6 (Rs. 35400-112400) of the pay matrix or equivalent in

the parent cadre or Department; and

(b) possessing the educational qualification specified

for direct recruitment under column (7)

Note 1: The maximum age-limit for appointment by

deputation shall be not exceeding fifty-six years as on

the closing date of receipt of applications.

Note 2: Period of deputation including period of

deputation (including short term contract) in another ex-

cadre post held immediately preceding this appointment

in the same or some other organization or department

shall ordinarily not exceed three years.

@ ) ®) (4) () (6)
Technical | 5(2025) | Group ‘B’ Level-6 Not Not exceeding thirty-five years.
Assistant Non- | (Rs.35400- | applicable | (Note 1: Relaxable for Government servants up
Gazetted. 112400) to five years in accordance with the instruction
or orders issued by the Central Government).
Note: The crucial date for determining the age
limit shall be the closing date of receipt of
application from candidates in India and not the
closing date prescribed for those in Assam,
Meghalaya, Arunachal Pradesh, Mizoram
Manipur, Nagaland, Tripura, Sikkim, Union
Territory of Ladakh, Lahaul & Spiti district and
Pangi Sub Division of Chamba district of
Himachal Pradesh, Andaman & Nicobar Islands,
Lakshadweep and Jammu & Kashmir.
() [ ® © | (10)
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Essential: A Bachelor Degree with minimum fifty-

five per cent marks from any recognized University
in Agricultural Sciences or Horticulture or
Forestry or Biotechnology with two years of
experience in Plant Breeding or Seed Technology
or Plant Variety Evaluation or Plant Genetics
Resources or Bachelor degree in Botany with a
minimum fifty-five per cent. marks.

Desirable:

(I) Master degree from recognized university in
Plant Breeding or Plant Breeding and Genetics or
Genetics  or Agricultural Botany or Seed
technology or Forestry or Horticultural Sciences
with specialization in Plant Breeding and Genetics.

(I1) Three years of experience in Plant Breeding or
Seed Technology or Plant Variety Evaluation or
Plant Genetics Resources.

Not Two Hundred per cent by Direct
applicable years Recruitment

Note: Vacancies caused under direct
recruitment quota by the incumbent
being away on deputation or long
iliness or study leave or under other
circumstances for one year or more
may be filled on deputation basis as
specified in Column (11).

11)

(12) (13)

Deputation:

Officers from the Central or State Government or
Union Territories or Autonomous Organization or
Semi-Government or Statutory Organization or
Public Sector Undertaking:

(a)(i) holding analogous post on regular basis in the
parent cadre or Department; or

(ii) having six years of service in the grade rendered
after appointment thereto on a regular basis in pay
level-5 (Rs. 29200-92300) in the pay matrix or
equivalent in the parent cadre or Department; and

(b) possessing the educational qualification
specified for direct recruitment under column (7)

Note 1: The maximum age-limit for appointment by
deputation shall be not exceeding fifty-six years as
on the closing date of receipt of applications.

Note 2: Period of deputation including period of
deputation (including short term contract) in another
ex-cadre post held immediately preceding this
appointment in the same or some other organization
or department shall ordinarily not exceed three years.

Departmental ~ Selection =~ Committee | Not
consisting of (for considering Selection | applicable
and confirmation):-

(1) Registrar, PPVFRA - Chairman

(2) An Officer not below the rank of
Deputy Secretary in pay level-12 to be
nominated by the Chairperson, PPVFRA
- Member

(3) Two experts not below the rank of

Deputy Secretary to be nominated by
Chairperson, PPV&FRA - Members

) ) ©) @ | (®) (6)
Computer 5 Group ‘B’ Level-6 Not Not exceeding thirty-five years
Assistant | (2025). Non- (Rs. 35400- | applicable | (yote 1:  Relaxable for Government

Gazetted. 112400)

servants up to five years in accordance
with the instruction or orders issued by the
Central Government.

Note 2: The crucial date for determining
the age limit shall be the closing date of
receipt of application from candidates in
India and not the closing date prescribed
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for those in Assam, Meghalaya, Arunachal
Pradesh, Mizoram Manipur, Nagaland,
Tripura, Sikkim, Union Territory of
Ladakh, Lahaul & Spiti district and Pangi
Sub Division of Chamba district of
Himachal Pradesh, Andaman & Nicobar
Islands, Lakshadweep and Jammu &
Kashmir.

() (8) 9) (10)
Essential: Not Two By direct recruitment.
Bachelor Degree in Computer Application | @Pplicable Years | Note: Vacancies caused under direct
or Computer Science with minimum fifty- recruitment quota by the incumbent
five per cent. marks from a recognized being away on deputation or long
university illness or study leave or under other
Desirable: circumstances for one year or more may
. o be filled on deputation basis as per
() Master degree in Computer Application P P
. ) Column (11).
or Computer Science from a recognized
University.
(I) Two years experience in Data Base
Management in an organization of repute.
(12) (12) (13)
Deputation: Departmental Selection Committee Not
Officers from the Central or State Government or | consisting — of  (for considering | applicable

Union Territories or  Autonomous Organization or
Semi-Government or Statutory Organization or Public
Sector Undertaking:

()(i) holding analogous post on regular basis in the
parent cadre or Department; or

(ii) having six years of service in the grade rendered
after appointment thereto on a regular basis in pay level-
5 (Rs. 29200-92300) in the pay matrix or equivalent in
the parent cadre or Department; and

(b) possessing the educational qualification specified
for direct recruitment under column (7)

Note 1: The maximum age-limit for appointment by
deputation shall be not exceeding fifty-six years as on
the closing date of receipt of applications.

Note 2: Period of deputation including period of
deputation (including short term contract) in another ex-
cadre post held immediately preceding this appointment
in the same or some other organization or department of
the Central Government shall ordinarily not exceed
three years.

Selection and confirmation):-

(1) Registrar-General, PPVFRA -
Chairman

(2) An Officer not below the rank of
Deputy Secretary in pay level-12 to
be nominated by the Chairperson,
PPVFRA - Member

(3) Two experts not below the rank of
Deputy Secretary to be nominated by
Chairperson, PPV&FRA - Members
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1) (2 3) (4)

() (6)

Executive 05 Group ‘B’ Level-6 Not

Not exceeding thirty-five years

Assistant (2025) | Non- (Rs. 35400- | applicable | (Note 1: Relaxable for Government

(Admin)istration Gazetted 112400)

servants up to five years in accordance
with the instruction or orders issued by
the Central Government.

Note 2 : The crucial date for determining
the age limit shall be the closing date of
receipt of application from candidates in
India and not the closing date prescribed
for those in Assam, Meghalaya,
Arunachal Pradesh, Mizoram Manipur,
Nagaland, Tripura, Sikkim, Union
Territory of Ladakh, Lahaul & Spiti
district and Pangi Sub Division of
Chamba district of Himachal Pradesh,
Andaman & Nicobar Islands,
Lakshadweep and Jammu and Kashmir.

(") (8)

(9) (10)

Bachelor Degree with minimum fifty-five | Not
per cent from any recognized University. applicable

Desirable:

(i) at least two years working experience in
office administration and establishment
matters.

(ii) having working knowledge in computer.

Two By Direct recruitment

Years | Note : Vacancies caused under direct
recruitment quota by the incumbent
being away on deputation or long
illness or study leave or under other
circumstances for one year or more
may be filled on deputation basis as per
Column (11).

(11)

(12) (13)

Deputation:
Officers from the Central or State Government or Union
Territories or  Autonomous Organization or  Semi-
Government or Statutory Organization or Public Sector
Undertaking:

(a)(i) holding analogous post on regular basis in the parent
cadre or Department; or

(ii) having six years of service in the grade rendered after
appointment thereto on a regular basis in pay level-5 (Rs.
29200-92300) in the pay matrix or equivalent in the parent
cadre or Department; and

(b) possessing the educational qualification specified for
direct recruitment under column (7)

Note 1: The maximum age-limit for appointment by
deputation shall be not exceeding fifty-six years as on the
closing date of receipt of applications.

Note 2: Period of deputation including period of
deputation (including short term contract) in another ex-
cadre post held immediately preceding this appointment in

Departmental Selection Committee | Not
consisting of (for considering | applicable
Selection and confirmation):-

(1) Registrar, PPVFRA — Chairman;

(2) An Officer not below the rank of
Deputy Secretary in pay level-12 to
be nominated by the Chairperson,
PPVFRA — Member;

(3) Two experts not below the rank of
Deputy Secretary in level-12 to be
nominated by Chairperson,
PPV&FRA — Members.
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the same or some other organization or department of the
Central Government shall ordinarily not exceed three

years.
(1) ) ®3) (4) (%) (6)
Accountant 02 Group ‘B’ Level-6 Not Not exceeding thirty-five years
(2025). Non- (Rs. 35400- | applicable | Note:  Relaxable for Government
Gazetted 112400) servants upto five years in accordance
with the instruction or orders issued by
the Central Government.
Note: The crucial date for determining
the age limit shall be the closing date of
receipt of application from candidates
in India and not the closing date
prescribed for those in Assam,
Meghalaya, Arunachal Pradesh,
Mizoram Manipur, Nagaland, Tripura,
Sikkim, Union Territory of Ladakh,
Lahaul & Spiti district and Pangi Sub
Division of Chamba district of
Himachal Pradesh, Andaman &
Nicobar Islands, Lakshadweep and
Jammu and Kashmir.
() (8) 9) (10)
Essential: Not Two By Direct recruitment failing
Bachelor Degree in Commerce from a recognized | @Pplicable | years | which by deputation.
University with minimum of fifty-five per cent
marks.
Desirable:
(i) Master degree in Commerce or Finance from
recognized University or Institute or Chartered
Accountant (inter) or Cost and Works Accountant
(inter)
(ii) Two years experience in handling Finance or
Accounts
(11) (12) (13)
Deputation: Departmental Selection Committee Not
Officers from the Central or State Government or | consisting  of  (for ~ considering | applicable”

Union Territories or

Sector Undertaking:

(a)(i) holding analogous post on regular basis in the

parent cadre or Department; or

(if) having six years of service in the grade rendered
after appointment thereto on a regular basis in pay level-
5 (Rs. 29200-92300) in the pay matrix or equivalent in

the parent cadre or Department; and

Autonomous Organization or
Semi-Government or Statutory Organization or Public

)

Chairman;

nominated

Selection and confirmation):-
Registrar-General, PPVFRA —

(2) An Officer not below the rank of
Deputy Secretary in pay level-12 to be

PPVFRA — Member;

(3) Two experts not below the rank of
Deputy Secretary in level-12 to be

by the Chairperson,
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(b) possessing the educational qualification specified
for direct recruitment under column (7)

Note 1. The maximum age-limit for appointment by
deputation shall be not exceeding fifty-six years as on
the closing date of receipt of applications.

Note 2: Period of deputation including period of
deputation (including short term contract) in another ex-
cadre post held immediately preceding this appointment
in the same or some other organization or department of
the Central Government shall ordinarily not exceed
three years.

PPV&FRA — Members.

nominated by Chairperson,

[ F. No. 14012/1/2023-SD-V]
AJEET KUMAR SAHU Jt. Secy.

Note:- The principal regulations were published in the Gazette of India, Part Il, Section 3, Sub-section (i)
vide G.S.R. 738 (E), dated the 12" September, 2003 and were last amended vide 2021G.S.R. 803 (E) dated

16™ November, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. GORAKHA NATH

YADAVA

Digitally signed by GORAKHA
NATH YADAVA
Date: 2025.07.04 14:12:57 +05'30'




		2025-07-04T14:12:57+0530
	GORAKHA NATH YADAVA




